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LOK SABHA
Wednesday, Doember 8, 1971/ Agrakayana 1y, 1898
(Seka)
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The Lok Sabha met at Ten of the Clock

[ M=, SPRAKER 1n the Charr |

PAPERS LAID ON THE TABLE

BoRDER SE( 1 RITY-FORCE (2ND AMFNDMENT
RULES, 1971, NOTIFIC ATION UNDER
ATT INDIA SERVICES ACT,
1951 x1c )

THE MINISTER OF STATE IN THF
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) 1 beg to
lay on the Tabie

(1) A copy of the Border Security Force
(Second Amendment) Rules, 1971
(Hindi and English versions) pub-
lished m Notification No. SO 5087
1n Gazette of India dated the 6th
November, 1971, under sub-section
{3) of section 141 of the Border
Secunity Force Act, 1968  [Placed
in Library See No LT—1236/71}

{2) A copy of Notificaion No. GSR
1774 (Hindi and English versions)
published 1n Gazette of India dated
the 27th November, 1971 contamng
cormngendum to Notification No
GS.R. 317 dated the 6th March,
1971, under suab-section (2) of
section 3 of the All Jndia Services
Act, 1951, [Placed in Library. See
No LT-—1237/71).

{3 A copy .of the Mysore General
Service (Registrations and Stamps
Branch) (Recrmitment) (Amendment)
Rules, 1971 published io Notsfica-
tion No, G.8.R, 275 in Mysore
Guxetto dated the 2nd September,

1971 under clause (5) of articls 320
of the Constitution ead with Clause
{c) (iv) of ihe Proclamation dated
the 27th March, 1971, issued by the
President in relation to the State of
Mysore, together with an explanatosy
memorandum (Findi and English
versions), [Placed in Library, See
No. LT —1238/71}.

NoTiric ATION UNDER MYsORE FIrg

Fonor Aor, 1964, rrc,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT) ' 1 beg to lay on the Table :

(1) A copy of Mysore Notification No.

S O 1717 published m Mysore
1971, under sub-sechon (3) of
section 39 of the Mysore Fire Force
Act, 1964, read with clause (¢} (iv)
of the Proclamation dated the 27th
March, 1971, 1ssued by the President
m relation to the State of Mysore
{Placed i Library. See No. LT~
1239/71)

(2) A statement explaimng tho reasons

for not laying the Hindi version of
the above Notification simultane-
ously [Placed in Library, See
No. LT—1240/71].

GuianaT GOVERRMENT NOTIFICATION
uNDe® BomBaY CINEMA ACT IN ITS

APPLICATION TO GUIARAT

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : 1 beg to lay on the Table :

(1) A copy ecach of the following Gujarat

Government Notifications under sub-
section (5) of section 9 of the
Bombay Cinemas (Regulation) Act,
19353, read with clawke (c) (v) of the
Proclamation dated the 13th May,
1971, isued by the' President in
refation to the State of Gujarat :
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() The Bombay Cinema (Gujarat
second Amendment) Rules, 1971
published in Notification No, GH/

t  Gf146/BCR/3369/3973-A in Guj
arat Government Gazette dated the
19th August, 1971,

(1) The Bombay Cinema (Gujarat
Third Amendment) Rules, 1971,
Published in Notification No. GH/G/
153/BCR-1966/1552-A in Gujarat
Government Gazette dated the 9th
September, 1971, [Placed in Library.
See No. LT—1241/71].

t2) A statement (Hindi and English
versions) explaining the redsons for
not laying the Hindi version of the
above Notifications. {Placed in
Library. See No, LT-—1242/71].

NOTIFICATION UNDER ARTICLE 359
or TaE CONSTITUTION

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN): 1T beg to lay on the
Table—

A copy of Notification No. G.S.R 1843,
published in Gazette of India dated
the 5th December, 1971, under clause

, (3) of articls 359 of the Constitution.

[Placed in Library. See No. LT —
1243/11).

NoTIFICATION UNDER PUNTAB MOTOR
VexicrLes TaXATiON ACT,
1924 »reo.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : I beg to lay on the
Table—

() A copy of Punjab Government
Notification No. S.0. S0/P.A.
4/24/S, 3/71 published in Punjab
Government Gazette dated the 11th
November, 1971, issued under sub-
section (1) of seetion 3 of the
Ponjad Motor Vehicles Taxation
Act, 1924, read with clause (c) (iv)
of the tion dated the 15th
June, 1971 issued by the President
in relation to the State of Punjab,

DECEMRER 8, 1971

Welfare of S.C. & §. T, &
Coman. report

(i) A statement (Hindi and English ver
sions) explaining the reasons for not
laying the Hindi version of the above
Notification, [Placed in Library. See
No. LT—1244/71}

—— - ———

so'oa hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following message received from the Sec-
retary of Rajya Sabha —

«In accordance with the provision of
rale 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
1 am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the 4th December, 1971, agreed
without any amendment to the Visva-
Bharti (Amendment) Bill, 1971, which
was passed by the Loh Sabha at its
sitting held on the 29th November,
1971."

resTe—————

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

EiGHTH REPORT

SHRI G. G. SWELL (Autonomous
Districts) : Sir, 1 beg to present the Eighth
Report of the Committee on Private Mem-
bers’ Bills and Resolutions.

-

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

Suconn axp TRIRD REPORTS

SHRI BUTA SINGH (Rupdr): Sir, | beg
to present the following Reports of the
Commitiee on the Weélfare of Schoduled
Castes and Scheduled "Pribes ¢



t

5 Cairecsion of Arawer

1) Second Report regasding action
taken by Government on the recom-
mendations contained in their Tenth,
Report (Fourth Lok Sabha) on the
Ministry of Tourism and Clvil Avia-
tiop~—-Reservations for Scheduled
Castes and Scheduled Tribes in
Indian Airlines.

(2) ‘Third Report regarding action taken
by Government on the recommenda-
tions contained in their Seventeenth
Report (Fourth Lok Sabha) on the
erstwhile Department of Social wel-
fare and Ministry of Education and
Youth Services-—Hostel facilities for
Scheduled Castes and Scheduled
Tribe students

R - -

CORRECTION OF ANSWER TO
S. Q. NO, 216 Re. LOCKOUT
BY M/S BRAITHWAITE
AND CO. (INDIA) LTD.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHR1 MOINUL HAQUE
CHOUDHURY) : Sir, while replying toa
supplementary question relating to Starred
Question No. 216 on November 24, 1921,
(Interruption).

MR. SPEAKER : You can lay it on the
Takle of the House.

SHRI MOINUL HAQUE CHOU-
DHURY : Sir, I lay a statement correcting
the answer given on the 24th November,
1971 to Starred Question No. 216 regarding
lock-out declated by Messrs Braithwaite
and Co. (India) Ltd. on the Table of the
House.

Statement

While replying to a supplementary ques-
tion reliting to Starred question MNo. 216 on
Movember 24, 1971, 1 had informed the
House inadvertently that when the lock-out
of Angus Works of Braithwaite and Co.
took place, conciliation talks were not in
progress, 1 regret for commiting this uninten-
tiom! mistake. I beg to correct myself and

o ey s T T e T R e
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surance Bill

say that conciliation were in
progress on the bonus issus when the workers
of this factory left their places of work in a
concerted muanner and staged wiolent de-
monstrations before the General Mapager of
the Factory and also assaulted him. In cop-
sequence of this gross indiscipline and
violence tesorted to by the workmed, the
management declared a lock-out aithough
conciliation proceedings were going on. Sigee
the lock-out was declared asa result of
widespread indisciphine and violence by the
workers the fact that conciliation proceedings
were going on is not of much significance as
in the circumstances in which the manage-
ment was placed, it did not have any othet
alternative. However, since a specific question
was asked and the wnformation earlior given
was not correct, 1 am making this staterent
to clarify the position.

1 may also and that the factory has since
reopened on the 3rd December, 1971.

10 04 hrs,

EMERGENCY RISKS (GOODS)
INSURANCE BILL*

THE MINISTER OF FINANCE
(SHRI YESHWANTRAOQ CHAVAN) : Sm,
i beg to mowe for leave to introduce a Bill
to make certain provisions for the insurance
of goods in India agrinst damage arising from
emergency risks and matters connected there-
with or incidental thereto.

MR. SPEAKER : The question 1§ :

“That leave be granted to ntroghice a
Bill to make certain provisions for the
insurance of goods in ndia against
damage arsing from emergency risks and
matters connected therewith or incidental
thereto.”

The motlon was adapted.

SHRI YESHWANTRAO CHAVAN !
Sir, 1 introducet the Bil.

*mwmmamcamsmmm Part 11, Rection 2, dated 8, 12.71,
% Introduced with the recommendation of the President. .



Y Code of Crimininal Proc. Bitt

EMERGENCY RISKS (UNDER-
TAKINGS)!ILNSURANCE

THE . MINISTER OF FINANCE
(BHRI YESHWANTRAO CHAVAN) : Sir,
I beg to move for leave to introduce a Bill to
make certain provisions for the insurance of
certain  property in  India against damage
abising form emergency risks and for matters
connected therewith or incidental thereto.

MR. SPEAKER : The question is :

“That Jeave be granted to ntroduce a
Bill to make certain provisions for the
imsurance of certain property in India
ageinst danmge arising from emergency
risks and for matters connected therewith
or incidental thereto.”

The motion was adopted,

SHRI YESHWANTRAO CHAVAN :
8ir, 1 introduce} the Bill.

1o'ey hes.

CODE OF CRIMINAL
PROCEDURE BILL

CONCURRENCE IN RAJYA SABHA RECOMMEN-.
DATION TO APPOINT 4 MEMBER TO
Jornr Commirrer

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : Sir, 1 beg
to mové :

*That this House do concur in the
recommendation of Rajya Sabha that
Lok Sabha do appoint a member of Lok
Sabhe to the Joint Committee of the
Houses on the Bill to consolidate and
aroend the law relating to crniminal pro-
cedure, in the vacancy causéd by the

Rl R e atad
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resignation of Siri  Ghanshyambhai sad
do resolve that Shri Karan Singh Yadav
be nominated to the said Joint Conw
mittee to Bl the vacancy.”

MR. SPEAKER : The question is :

“That this House do concur in the
recommendation of Rajya Sabha that
Lok Sabha do appoint a member of Lok
Sabha to the Joint Committee of the
Houses on the Bill to consolidate and
amend the law relating to criminal pro-
cedure, 1 the vacancy caused by the
resignation of Shri Ghanshyambhai and
do resolve that Shri KXaran Singh Yadav
be nominated to the said Joint Com-
mittee to #l1 the vacancy.”

The motion was adopted.

30 053 hrs

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1971-72
—Contd,

=t wfrwr sare (afwar) : seam
wgiza, WA § geArRY fenigs w1 &
anda wyay § | sfew & ag sgar wgm
g 5 14-15 N ey fenre At anx-
zeg Y vk § 9N sgreqt # qy Wt fear
nar g % .

vq€ wigr & fawfe, gerg) of
ot W fee & faor atr W
At & faweltwey & a9 & fag
wifay TR w1 qOR srgeT

qat =gy & owqy fogd swE & aumw
#rz Jwr argAl W Nedw v § fag
urvgre fuar a1 st wg i @} §, €9
wr & wraw e § o+ Wfew qu ¥ o

—r— .

* published in Gavette of India Emmdimry part II, section 2, dated 8.12.71,
+ Introduced with the recommendation of the President.
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W agur § fe R & I figea| & orgt
fiw e ¥EY weew Ao ISA L ¥ 10
os o} wrr faar wur &, 9w¥ 5, 6, 7,
8,9 Wt 10 ¥ ofwia & g Y
feed & g wrw faar agr § ot w ®r
aret fgenr gz aar {1+ qEd fadwe
atdw ¥ Ifwg fecd § sadt go W
ww % angew Ay faar qar § ) gg
a® gu o aw

zafag v @ Kag wgar ¢ fie
UL AAW ¥ ALY FGT A ATEA
gardt 7€ dt, fag oz fs s & w7 20
wfeat qgt &1 &% wgw ¥ wwdy
93d ¥ &t 3y wA¥ €7 @A 9,
sy for ¥ fagrar w1 gd) & 419
@19 gRrd OYF engw W@ § g fed
WE, I9N oF W Argew AHY feray war
g @ graga § 5 dewy Qv
afwar arar  wfracarade agr faordt
wra s gEd Fa T F g
arar faseege-amage @ Hgdwe &
Mmrwg wgt fo faw oY a7 T g, N
fe swea & ) fegead ®Y Ay & fag
qgT WEY ¥, TARY ATAT AT |

g8y, 1 ¥ fr gaeaaw § s-
ge a% @Y w1 fagdiecor gar § /few
syt & faeet aw fagdfemr of
foar mur @1 &% wrgar § o faeslt &
wrage Yy wr fagefwcor fear o
ate greEvw ¥ gawr aw Wy fear
wrar wifgd

waw & et swas AT
fiset e Qe oY wrew oneft §, saR
Wt frefme @ b g b g
wifygw |

wrew ¥ wedt o af wems @
wfege oW avewr af o @ gor § oy
wrdy ool o eltefir R g Xy g

gy § O ey ¥ wedy el wvee
® o ags ff Sy ofear & 8, e
&%t aren et onw |

6 & wrq-wre grgew ¥ 9Ty AT

nOEE ¥ B9 wR Y W Ay W,
w7 % wifgy w3

T gudr qad oforr ¥y s &,
quAs ¥ v oy & fag fafazd o
o oreA B, T for) v da)y & qwd
A% W A WK FOTC qIGH WPAX &
Baxr it gf g faww ot § oiix
warew & afwar moliqe @t gh, oy
et gf srarr onet § 1 wufag oy gud
|TET wreew givr dare e wfgy sitc
ey a€y Wi wear arfig arfw sow
¥ aer ot gard ar® e wr andy
qEAT Y, ag 7 9% | gg wgg wwA

E gre-gTy Ty AW owvd) &
ofear & 7gocd e 9 wiad
¥ ¢ gmare, wegw, a0, e,
ST, oA A AT ware Y
fafaqyr ¥, faa¥k arg &ie sqagren &
DNt awwd & gg Wy gl
qZEy ¥ o syagr fear §, ga% ww
a1q qg o 9 wderd §, yawr wie.
g ¥ ¥ar wifgr 1 sz e wifedy
# faur orw offe e oY ¥ g R
N wrer Rg¥z foar or g 8, W W
atar et o <y §, wg A g, o 0y
faw WY wT gaTT are ¥ wwd § W
g & o ¥ wvr wrawd §

MR. SPEAKER : There aré so miaqy
names of Members who wish to speak on

this. How much tume wil the Munister
take ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MOHD.
SHAFI QURESHI) : Half an houe,
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MR. SPEAKER : Then, what will be
left for other Members ?

SHR1 MOHD. SHAFI QURESHI : Yes-
terday it was decided that the whole time
of two hours allotted for discussion should
be given to Members. The Minister requested
that he should be given half an hour. That
request was acceded to by the Chair.

MR. SPEAKER : There is only half an
hour left. I would try to accommodate as
many Members as possible provided they do
not take more than two or three minutes
each.

Then, there is another very important
matter, which I want to bring to the notice
of the House. The two Bills about insurance
of goods and undertakings against emergency
risks have been introduced by the Finance
Minister today. They very much wish that
they should be taken up today because they
say that the war is on and anything may
happen to any factory; so, the sooner the
insurance is done the better. 1 said that I will
put it to the House. If you agree, we may
take them up today. It is a  euestion of
emergency.

SOME HON. MEMBERS : Let them be
taken up tomorrow.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SARI RAJ BAHADUR) :
The earlier the Bills are passed the better it
is, because the more we delay them the more
the likely victims of any raid are deprived
of benefits. These Bills will also have to go
to Rajya Sabha and will take a day there.
Therefore, we should do it here today,

=t wza fagd qwwad (varfaaz) -
egey o, unT gt frawdfses ggae
2 T F1E y1sww 421 A0

neaw wgiay ;- fraedfaes sae &
fag 5 &1 @19 o FTFHT FW F
3y oy g § a¥ § T ¥ [ A IS
Ffaa g
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I do not think there is much time to be
taken in going through the Bills. You can
send your amendments by 12 O’Clock. We
will take up the Bills at 12 O’ Clock. This
is an emergency measure. Otherwise, if it
had just been an ordinary measure, I would
not have put it to you.

st TR @glE gk (USHEAE) ¢
geaey W, @ F yma &1 gfe aw
2@ ar S8 @ a1 gefuai fasr gg
frard g3, 39T iz afegwr &, qF 17
afeqn & afET aeq 9271, 1 A9 7 g,
agi 33 139 facga Agf § | Faw I
®2H 3 AT I F AIEAF F JITWAA &
A g1 g &1 & g wisgw &
s qdT F Argar § & ¥ svarad 2
f& wex gaw @ IAT A1IA & YA
Iqdey FIXF F f@MQ TF FrqeAlz aq
FUTT N cFqifar FHaT § F g0 F
wagd 2tzaqz @ ufas ¥ swfus wqar
gare fgar .y axifes @3 oF qfsas
gfzfgdr @Frad g #T I@F A1IA I
1q fHET 9T F1E ITHFIT AF FITA, AT
dar =71 §, grar #%3% ¥ fag fewe 29§,
F1% g Al ez 20 zHT 9w &
Jgq 24 # o 19 wist Ay § ) 4@ 24
o FIqET FAIEr 1T & T FAJT 2T F
I9FT 1T JIqT g — A8 F17 § 1 FrAar
Z 1 zafaq afe #nqaz $3@ gu ang
qen 939 H difF di9 |7 feag 8, sfus
g afgs T97 @rzd T a1 IWH AT
J1agAT AT FIAY |

ZH! 9FX 4 AT FATH 14 {1
F1 feeda g1 fafadt @2 & arde
F1% 5 § AT I AgEAqW Jg F | AS
AT H3F 14 W1 3, AF derAde
ufegr & eie fegem fafaedy @ frawss
fear g f& gas gwa saifag fear
T | FrEAISTAT A I g AT ATZH
AT BT F FLET § 1 fqarg § saa
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e, wwiws gertegy oty s
o g wfedt & Jwd go arenadte,
Tt grwatgate sray wea, IEAYC
w go%) sAvg Al

& q% a1y HEFT WGAT  Tq1A WEW
s wger § st wg oy 5 & Al
wiey & Afafes ewnga wat §
wRifw we wRw & Fvdwr fmar o <gr
8, cuwy fegfiy ot zoeiva &) wat aw
@ gravan wr araey § gafag W
aew g X afuw ¥ afus gaar 33 &0
sare &30 )T uw wroelz g4 HOAT |

SHRI R. R. SINGH DEO (Bolangir) :
Mr, Speaker, Sir, I will not take much time.
I would just make one or two points.

Many people have sard much about
emergency created by the recent war which
is only a man-made calamity. But 1 would
like to point out about natural calamity
which we have had in Orissa. The cyclone,
the tidal bore and the floods the year. 1 would
like to point out one or two railway lines
which if sanctioned would be of immence help
to the 60 lakh people affected and will provide
employment. There has been a demand for
many years about Bimlagarh-Talcher line and
Jakhpura-Banspam line These lines are to
be made rear the mining areas which will
make it shorter for transportation and the
froightage willbe less, T will request the
Minister to expedite the matter and take
up these lines very soon.

Sir, the Minister had given us an assu-
rance gbont two over-bridges at Bargath and
Bolangir which were supposed to be taken
up in 1971 and which were to be finshed by
1972 but there is no mention in these
Pemands for Grants that these will be taken
up this year.

Thank you.

o atw fay fisr (Mﬂ)
Mwm agy, & wrvliy wd

oY awr gveT W W fely W @
Tex kw4 § il Far M w
arr wrgen f © g e agy g R
gor wrd st Wi a ¥ owd ax
g & suehay axet of § 1 Sfaw
anrz e o ¥ ¥ wgw Y wgeeqet
§1 wiwg o grw d e owwyy,
TRATT ST SIS — g i) Sww
g% oY e wrgd W o §, oA

Fguga ¥ avg wekw ¥ wdwe feur

Y |

gl wrw g & fo fom st d
formerr ®Y wwz ey war §, W g
¥ ar Ry wwredy A ey §
g 4 @t @ oy el — e,
aewYgy, wevel, agarw, g, Ao,
fatrrmg—at fore &1 @k A &
wixz feqr g woife Caat arer Wy
stanqwar § e @ifaw poda
g & GEET WYY ¥ AT AW
WNoorer s T g W g
AT At sre o ey ot £ wge welt
T FA% & four onyar oy Wl
aw §1§ ot safadie sew i ez
w1 & e davey vy v srefg
w3ar wigar § 5 zvege & alwE o
€1 ot |rew § Iuh feary ager & Rorox
feady §, GXfan vl W wge §y
e fasyd &) WA AT Y GPF TANGX
¥ sary wwday ¥ s avl § ohfe
o wgeyd e 3wl wew
drsnfefer wrg & & pr el

SEVERAL HON. MEMBERS rose--

SHRI D, BASUMATARI (xdwiw).
Nobody has spoken from Asstins. 1 wane

to speak.
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wrdte e fowr® (Matemin)
weaw wdred, & xo ave ¥ wrr f fw
o fufece b gre W w e B
A o Sy srew wY 4§ wrer F ety
wrent &+ o et welige & Iuwr
fimmaly & ) ol quee ¥ g9 o oY
we aed 1 wellindt qwz & wfg A
greroqrar Y dorAaff g S qm
dug ¥k ate aff woar g &l
ow faae 3 oF gure . wigar §
a fawr ¥ O wyadt §, Iaw g fear
wr &% 1 o wigfow ¥ g qre W@
R, gk wgt i Ay §, A e
¥ fawrr & wdwrdt s swafeay €@ &
s ol s @ g afy oA N
gy ) gt § 1 & ood qgt N qw
fawret 3ar wigay iﬁ? X gHo o Ao
# Mouyo fowey wry gar a) gul wwE
qee fend & qia sodar o fe a
drge & ¥ro que ANy Afka W
st feat & qrar adt fogwr 7o ag
§ fo qwws ¥ fasigd a% faaar ot
wrmrary & 4 wwEn ¥qa] wear §
grdy wmfegt ¥z o § v WY
sqafeen wavg §) 98 §%AT | AZA HEA-
gt & qrr wduTT X qdt A grearan
faar fs @Iz A g9 70 ST AT OF
oftay A A aget agh 9T § ) ofar
dRwe agt wr wear §, aue ¥ g e,
wat wur wgdy §, ug fedt A Awgw
T | W FeR INT WA ¥aig fear
ar gt §, ag aw oA ¥ Af A
sy st ayg fed) do qwe w1 wAA
s ¥ @y sw g, dfew qrd
ufear fkae qar foar §, forud &g
arw aff 1 Ty A e wgt 9 ofenr
wifwee v §, ¥ wrawi @
v wmn w ok arr Ay frn ) du
gwie § s woms & fadliplt ¥ falt
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g e wt ¥ furly g ol
ow geitE oo &, agt ofioer Mae o
Twrgw fadt o gy ¥ fifd, WY
wgt aF wTH w7 % THH KT G |

MR. SPEAKER: 1 am calling oaly
those Members today whose nimes were
left over yesterday in the list. I find that
new shps are comng today also They are
not coming through the Whips but are
coming independently.  After all, there
should be some disciplime. They cannot
send ships themselves and also through the
Whips. They should send it through their
Whips.

it wareen fam (dETrT) ; oeaE
agea, & 9% St &Y aTE AEIT W
sqra awfag war wigar § + gt agt
wifgdt & WX w1 aga qwA §, G
4 geur ¥ udeht v A grow F oo
Ay gar x| foo¥ mw A AW
fagit &Y gz awer & R ¥ gt W
aga gt O, 99 @wq A €q qUET W
srafawar W & fay qoerc § Hg0w
fear ar 1 39 vy gfraror, qaq, A=
wiw g & WU & a9 & oy fesay
# swaeqr oY g€ WY, Wiwa ag avit o
wga MErEr §) & wradlg wdr N @
faggw =€ fw sqrgr § ograr fesk
fagre & ;g-difee det & wio & o
¥ fadr fod otw 1 W& gag g0 Wl

IQEUT Ga ¥ W W GYNWr gy
wravaw §

st wefey wpera v (age) ¢
sfrae, & sk gror wpehg s o W
s o aednd are o aus feer
wigar § 1wy, at wfew & ;g ¢
fasry oy sragorar Wy o7 Wt 8, 7y A€
afie 7 §, afes % o ug wfar s 0%
%€ wwe ot ¥ fegt qor §, A e @
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Wt dur fiy o 4, ¢ F 61 wrfread-
feraff &

U ¥ whegre arga o1 aF e
® oy gl sewl « Wew § wead
e ¥ foad qgR o wgr war 91, IEE
Wiz 23 faasat SrarAtg woft o & eam
*gr a1 5 g7 %9 AR WY B oA §
a1 ITE AT AT %7 Y w7 Fowr gur
qx A qra §, & vaey agt qv xw feR
vaf@ s wigar £ fs der A
wat ot wgr v § fo ¥ ghradaw feed-
sqara wigar §, agt o< feaar sfwzaw
facdregaa gorr §, e wad ¥ wwy §
IAT W H ow WY Argw ¥ argw A
wad aft g€ &1 #Y 16 A WY AT
wet ot WY g oy a1, faad 6 smawl
w1 faw fgar qr, faad sy mafd
fewg WY fY s #gr a1 f& Exdew
sitfras 31 gard qor Wy A §
ararrasft aar srafawar & afsq g &
fo fedt Agd & 7% argr ot af | vt
W & a4 oA g fratw 26 g A wg
oA s arad oA o &

“I{ has been mentioned mn the MP's
letter that the conversion of the
Viramgam-Okha section les been taken
up, This is ot correct. The conversion
of this secuon has not been sanc-
tioned .*

% argk gror shwey et o & qer
wrgmr f fe o s dwavw At §, 9w
wY af grer ¥ 4 forgr @t ? e oY
aned dugroy §, foalt aW fodle WY
faor g e A e & Rwk O
oft gk & 1 sy wad o H owgr wr fie
31 gord 0% it ok € dTeT W
¥* v T, Wfigwr of arer @ ¥ o
iy aY @i aredf Wt s o Awlt &
{

vt war & ¢+ ag ey Wat ol vy g
daw feediogas &

o faram oy § adad did-
e e Ay @l §eik o
AT 1 0@ # wa wf 0f ANy
qatsh & ey s =y afafasr o ot ¥
&7, afea aqw g wiw ) W § o xu
®Y Y gaQ g & o w5 T T 4w
W

% wigar § f& wmdty Har ot 3
w9 foar § 1 vaw) qu w¢ | A Y .
e sfegre aw o wfegre ¥ guvangx
a% &t 8§ wrgAl W wd SW R fod
197 wgr g1, IfET 3o g femr el
I qagoe A Y, IgEY €W IR
wrE & iy fear i ag A €Y fear g7
7z gfeadaw feeiogua sradmraf &
gafad & agan f e 1 w9 § o
¥ar egry @ A ad wfrw & Am
a¢ af qrEAt ® wrae faurr 9¢ g
1o

gl Xk qg § wa feqrew wy
FugT w7ar g |

ot wrerre faw (WgaEdl) | serw
qEag, AT A N F AT oF A E
ga ¥ faqr a7 fs graz & Ay ey
areft feedy s woawer *F AT o
ary & o A feufy § @ ooy
owmia Y grar ¥ sgod ¥ gAY war
mafer § ?

=0 wa—A% grearx g fisar
qr T gzar § O oYX weviar ¥ g
¥ ford uw wradwz 2 ¥ sryvgsar §,
forarey ity WY Foar or yor &, Wfien
g givar ool aw woy off A Ry
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#ad mg—wrwligy & wRlEH
frl ot g A geRy ], ug egar
oy e € wr aowr 1.8 xed feare
A at wr wrga, ¥ g § QA A
switfray §, ww fall 30 9909 § fe
o} Wil §Y efpfa & oo g
e @R

YU fw wyED §, N &z i A
§ ot xE-a% wwing o dadlg WY
wgf ax §, ¥fes agt ®r @un oy Wt
sadwey oyt gom § 1 sEE AAuRR
& Rl wie wre wure fedr o, W
qorare gar, dfew ot ot W1 s
aft feur oy gy § WYX arfadt ) @D

aghuer Wt § 1

O qaR arangw qy gg § fe g
ulwaty & fagfaror & v sQA §,
wafe ot s ff fagfawoe st aw
agt § gt § ot wmAre oY car
fad sttt & s Y gqure wq @
wow & fay g wavaw £ ey
g 2ua & fagloeen At sregr o
T 1

aOH & wiegre & fod 7@ avgw
faety o sgueqr ¥ arg ¢

% wx® wed A gy § e oo €o
Tk & a6 ¥ AFAIT AR 9T Qe
ofre shgz & fiw ow e g wfa § o
agt & aif #t agy wacde win ¢ fs
wgt 9¢ §¥ae 9 ) sqwenr &Y wra
¥ ddt afrer & apde wdm B gl
qT afrer g g € sxgeny wodf 4

URNRE SHE & N S S,
vl @ oo wvewm duw R angw
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fag ot & wreor guwr oz srxad -
T 1 g o wfer At § Wi
o fage ¥ oo g WA & ¥ ot
gw-ara g &, & wrg f e wy gfem
% ®rrw gy gy wra T 39 avw @
o€ gt 3 sor & Wz )

9 a7 qeEy & qewar ¥ fawer
a1 f& 300-400 axedt ¥ Frewe afy &
Gt & qm f@ & ) oror g wE Twwe
rEgt o arcat v wgy §f
A oft ¥ ey wEgAr & ag At off
§ wf o fod ¥ 7 wY ste fax
fasrars w1¥ § fw srod qrg wga Yaa
ad § 1 e QY grIw  faarw 700-
800 gxexr wal Y &Y 300-400 T
ford oY & aff qwwar fe $1E swrer
fae war « 7% aY fadd & 1 yowt &Y 7y
1oy 5wl oft wgdy 6 WAty axed
N g & §, T SewgEdw §o
woq wrd ag ¥ f& azeat WY aodft
waTaddY &8 @w ¥ ofy | safad gwer
fawmar cararfaw § 1 o9 9T et A
wY grafer afr w1t Irfghd | afew sqwer
& 3w a7 sria€ s wifgd avfr gae)
w1 glaur ¥ A\ % ¥ Wiy )

SEVERAL HON. MEMBERS rose

MR, SPEAKER : Order, order. There
are seven minutos oply, and I have eight to
nine names of members who wish to speak.
Yes, Shri Parishar,

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Mz, Speaker, Sir, I want to
bring to the notice of the Railway Minister
that Himachal Pradesh Iins alomys feen
neglected, aithoygh. it is important froyy the
poitit of view of defence. One district,
piinely, Kéngra, ciéims 37,843 persons
Who are servinig in the srmy at e wmment.
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T am proud of tite fact (hat yesterday, the
Dogra Regiment which fought there, has
bulited the tricotour siross Ders Babe
Nanak, But so far ss the soldiers are
cohcerved, the commumications are woefully
poor there, Ithave beelr pleading time sod
again for the introduction of a pew direct
train between Delhl and Hoshisrpur so that
the pressure on the Kashmir Mail can be
reduced, Sojdiers are now suffering while
going back to thew homes and algo coming
from their homes, because the Beas stands
in the way, and they have to catch the
train at Jwalamukhi Road and then go to
Pathankot and then to Delhi, to join their
posts of duty. So, the introduction of a new
train  between Hoshiarpur and Delln is a
must, because it will cater to the needs of
the Hamirpur tehsil also, which 1s a tehsil
situated almost at the topmost point in
India, from the pont of view of soldiers of
the army

Secondly, T have been pleading for
expediting the speeding up of the Nangal
Dam Express, although the Railway Minister
was very kind to speed up the southern
train by ten hours, he was very kind to me
by speeding up the Nangal Dam Express by
15 minutes Here is a big contrast-—spee-
ding up by just 15 mnutes the Nangal Dam
Express by which soldiers travel, and spee-
ding up the Southern Express by 10 hours,
This is & great irony for us; and what a big
contrast,

Lasfly, I have also beenm pleading for
the extension of the raiway line from
Nengal Dam to Unna. I wish that the
Pong Dam on the river Beas and the Nangal
Data on the river Sutlej are linked up by
railway from the pont of view of defence
a8 well as development.

SEVERAL HON, MEMBERS rose—

MR, SPEAKER : Kindly ait down.
Let me finish the nimes on the list first.
Do not keep on sending chits to me; those
chits wilf ot count 50 Jong as the nsmes on
my it aye not exhausted. Shel Chandrakar.

¥ oy wrw woiwee (gh) : wrva

Hifhey, Yo sy o ¥ e g Tadre wg-

O § 1 wor wiet woory oy sy & e

¥ aT & afy i angd que §,
afor agt O ok gewwdc af &)
feet-feet oy oy A Rewdy K,
Wfien xoar aw e ok gt aw
ymrT @ 4 & ek y@ e ¥
a0 wear fr agh qTwly W AL TE
Yewmid< gt srawvaw § 4

daz ¥ o gud angl 97 AW Xw
am & wai Qe § o anfeafadt €
g% Sy ¥ sarar dar gar ey, swdy
airfuw fegflr garedt afge 1+ ara §f 2f
it wgr wrar & fr gt fuad o wh
qard &, I QU qatT STAT WIfEY
aifie gaTd aed g AT whv g
%Y ga ¥l w7 Sy Wfee gl
gt wear ¥ wy ¥ w7 50 HOF WA
Aw iy qrrag wo g § 1 Tgh 9
wE fpeq & mfaw oard, 7T & ST ¥,
wigh &1 dorder S wrea & iR
%t wf arx atr & wk §, Whew ghar §
rat sdar gt &1 & qed st
¥ afY wrar wgar, Sfwn oF ger A
7g W § fic ¥y Wiasew & gark agt
wt w1t wet 7y § 1 wefay wsy adw
wr 3har it @ & K el g @
sy &€ fir oedt & wed ¥ ATy
®Y WX & qwe F ) 4

avfY % weq g¥w ¥ w8 702 AR
Ao AT §1 oW of Fmw &
waed w1 wwen W weft ey €3

SOME HON, MEMBERS rase—

MR. SPEAKER : Iam so0 sorry. You
mnst come through your Whips. Otherwise
there is no discipline. Thete is. confusion.
If everybody gets up bke this, how{ can
we fimih the debate ? This is a discussion
on the subplementaty budget for ihe Rail
ways; it bag fait s fow * siple itemd; B
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[, Spowicer)

had been converted into a gemeral debate.
From half an hour it has been extended to
2% howrs. Why don't you have a separate
debste on it ‘sometinés rather than distor-
Ming the whole procedure ® I am really sur-
peised. It is a simple thing but it has been
%o much distorted _, (Interruptions).

ot www fag (swr) o & s
AT W1 AT &7 @ A ¢ fewrn
wiget § T % areg ae? & fow wgr
% vy e & wreld . gEwY 1962 ¥
YT Wt w7 forar way a1 dfewr gEe
wft foar wm ) 8 wf ad & fow @r
Fe avaw it aotu & @w ¥ 0w
eew P wifigd, &fea ag ot aw A
Rawr ¥ A Rl daNiw Faw
#w w1 wrmar § ¥l g gwdw atei
¥ A1l Y qeT-gaT w§ ard-ad ¥ ad
wisnrd iat § 1 3z X @ wifeegot
By agt & A W g wE ANt ¥
vy @) § s whv e2wa gy wifgy ) &
wiim 5 a4t aew ww e v @
T egrt & aife ag aga s NA

oft Awitey Wew (sgaT) ¢ asAw
ww, aggoe ahit & 7g (oo ) § avd
AN &7 yrawrw fegr g §0 & g
wo wigm f& wg & wam &% a6}
e ¥ 7g (Ve wo) W g dewr aw
oY BV wrew @ SuwY a@ angw ¥ qfc-
afen ficqr o ) w1 FTw D Fear
§ witfe fiw ¥ =07 3l wam N«
wte ofeltfys amx § 1 cufeg o A
%Y uy argAt ¥ gfeafag swr wwl &
e, mruT, are e e ot wehar,
ST EMY, A TAYT qTA A dr
W el Y wst § ) K gwwar f fe
sy Xy fviw Wy foat ond ot e
uTe ) Gt } 1 ug arfrare) dw et
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wret feal & feowr gar &1 gt ae el
e ¥ X ¥ wroowr we-wrowr f wft
wai &, foa® wroo wgt & wrfgardy aw-
&< %) yac-3uT wewar qear 81

ng ow dfew orelt § ol wgt o
a% ¥ xaw w7 fwre goere Siw e
W) afew Sqm qw o o
i fo e & wwar & @iw ¥ o
wrn # gfafas & oy o fir smorww
B wrer § 1 e gn (w fedtom
ot § 3t Wk ¥ sy & forad wet
% sg-arw & At §, v waw § 1 oW
forg agt av ¥ wigw ¥ @ W F
fear amar agy wwd

s woreng wwwr (wERw) . @eay
gy, & gk qrean ¥ Wt wEam §
srdat wd f foer agfie Haar g
%7 O% wga wer ek §, Afew wgl¥
AAwA WY wigwr wk & fod Wk foad
aff famd &1 x@ wroor ARHE A
wagct # wyr sww 3 & wgm fw
agdie fadr & wad Qa § W ¥ feed
AW ¥, ot oF A waw w7 goark wd
#r g sqaeqr & ardr

faselt & 3w gwte g ¥ QO
for e growet & 1 % ybar s
e gaw wfafes warar oy

gowr & Qur ¥ gt Fardelt aw
% o tmik angy frwrelt o, g W0
arak svdar §

wgeve T et § N I W2
wrfynt wel wedt §, e freary Wy
v ot et o e 4
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oft vrawix foww  (wraww) -
Ay, I Ay e 'ﬂwt'"

e wten : oY @A W, gEA W
fame sfow & fadr €.

el witerr wif om (s ¢
e HEKU—

usw WY ;. wsaw AT s
§ &Y% e sqrer §, war fear ad

st veraey fuww gAYy R anew
grrft A W g Az T

form ®v ot welt ot wY Jor § 1w
R CR R AR N

 %eaw svvaras wigar § e e
HETAIL ATET FY AATAT HTAAT |

MR. SPEAKER : 1 will put it before
the Business Advisory Committee to see if
1} hours could be found for a debate on
the railways. Only these Members will parti-
cipate in it who ave left out now. I will
keep this list with me. From half an hour
we have taken 23 hours, and now itis
almost going to three hours. There should
be a limit to it. A simple, innocent thing
is converted into a general debate. 1 really
wanted to accommodate all of you, but I
am very helpless, there is no time.

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : I have
placed before the House the Supplementary
Demandy for a few items stated therein, but
the debate has over-ruled the rules on the
subject und many supplementary Suggestions
have been made. ‘There  supplementary
suggestions have generally been mentioned
on earlier occasions also in this House, Most
of them Havé received consideration. Perso-
nally spiwking, T would be happy if 1 am able

to tmplement the suggestions made by hon.
Membéra inthe matter of opening new lines,
Sonversions and oftwer amenitics, The oons.
training Tector Is the rescuddes made availuble

for the purposs and not the spundosss of the
suggestions made by the Mambers or the lack
of will on the part of the railwity administra-
tion to imploment thom. 1 have tepeatadly
submitted to the House thatthe resources
contained in the Fourth Plan for the railways
are too meagre to bring gatisfaction sither tp
me or to the Members of the House, But let
us not feel dissatisfied or defented, In thnes
to come, we hope t6 pool more rescurces and
construct many new lines and take up many
more conversions. T am sure the House will
appreciate that the current crisis created by
Pakistan will stall many of our works for
some time to come.

Shri Venkatasubbaiah has questioned the
necessity ¢f the supplementary demands. So,
have other Members. { had indicated the
possibility of the taking up of these Lines in
my Budget speech which I made before the
House on the 24th May, 1971. I had stated
therein :

“Some further data and clarifications have
been called for from the Railways con.
cerned and I have directed that the
examination on of all these Projects
should be completed within the next
thtee months. I expect that these three
projects would prove to be viable even as
they are desirable. I hope that it will be
possible for me to come up before this
House for Supplementary Demands for
implementing these projects.”

The surveys and ecomomis stodies on these
projects which had not been completed at the
time bave since been completed, enabling us
to decide their implementation.

One hon. member was pleased to énduire
whether all that we were doing was being
done on planned basis, 1 would like to state
that there is a perspective plan by the Rafl.
ways for filfisen years. Any work undertaken
is in consonance with it. It hes aiso bem
decided that no more metre gauge lise should
be built and every track laid must be & broag
gauge. [

Hon, mombers naturally make demands
reluting to their constituencies aod States,
The Raftway Adninistration has to take 9t



27 D.S.G. (Rly.), 1971-72
[Shri K. Hanumanthaiya]

consideration all the demands made by every
Member and so distribute the Works as to
meet the principle of equitable justice to
every State.; This policy I propose to imple-
ment, subject to over-riding considerations
of defence and economic development of
backward areas. The Supplementary demands
for the three conversion projects that ar€ now
placed before the House are in consonance
with the above po licy.

The three Conversion Lines
serve four States, viz, Kerala, Mysore,
Anddhra Pradesh and Gujarat. So far as
Bihar and UP are concerned, the Conversion
of the Varanasi-Bhatni-Gorakhpur, Gorakh-
pur-Gonda-Barabanki and Bhatni-Barauni-
Katihar sections of the N. E. Railway stands
included in the Railways’ Perspective Plan.
In deference to the public demand in the
area and in view of the importance of these
railway lines, traffic-cum-engineering surveys
have not been carried out. An Economic
Study has also been made. These surveys and
the study are now being examined in the Rail-
way Bord’s office. It is anticipated that it
would now be possible to take a final
decision on the conversion of these lines
early next year. If these works are found
economically viable and the decision is
in favour of conversion, action will be
taken to take tte conversions in hand in the
next financial year,

proposed

Madras--Vijayawada electrification has
been highlighted by several hon. Members.
We propose to set up the Organisation
immediately and start preparation of detailed
estimates and specifications and tender
documents.

Mr. Venkatasubbaiah wanted to know
whether the administrative set-up for railway
electrification  which was previously in
Calcutta would now be moved to take up the
Madras-Vijayawada project or a new orga-
nisation will have to be set up for the pur-
pose.

The old Railways Electrification Orga-
nisation at Calcutta was wcuand up in 1967
and the construction work was entrusted to
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the Zonal Railways on which electrification
projects were in progress. For Madras-
Vijaywada, therefore, a separate organisation
is required to be set up. The Supplementary
Demand has been made to build up this
organisation as well as to start preparatory
work such as drawing up of detailed specifica-
tions, tender papers, etc. This would facilitate
the execusion of the project in right earnest
from the next financial vear.

He also made another suggestion that
broad-gauge line from Bangalore to Guntakal
should be extended to Hyderabad. Both these
suggestions have a lot of merit in them and
deserve consideration. I shall ask the Rail-
way Board to cxamine their feasibility.

The hon. Member has also drawn the
attention of the House to premature re-lay-
ing of rails on the DBK tline and has
asked whether this situation was not foreseen
and could not be avoided.

Re-laying of rails before the average life
expectancy has been due to the following
factors :

(i) existence of steep gradients upto 167
per cent;

(ii) sharp curves upto 8 degrees; and

(iii) movement of heavily loaded trains
carrying over 3000 tonnes by 3 to
2 diesel locomotives in the heavily
graded areas.

All the three factors have combined to
wear out the rails at an accelerated pace.
That there will be an abnormal wear and
tear of rails from unusual friction was fore-
seen. To mitigate the effect of friction two
remedial measures were devised, namely, the
provision of check rails and provision of
automatic lubricators on the outside rails.

The alternative of easing out the gradients
and curvatures was found to be too costly.
It is now proposed to use spccial wear-resis-
tence rails in order to prevent, as far as
possible, pre-mature renewals of rails in the
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future. These rails were not earlier available
in the country and arc now being manufac-
tured indigenously.

Shri Deb referred to the assurance given
for the absorption of cx-cmployees of
Howrah-Amta and Howrah-Sheakhala Light
Railways, and pointed out that this promisc
has not sv far materialiscd.

As a special case and in vider to mitigaie
the hardship caused (o employecs, the
Government agrecd to absorb them in suitabic
grades and categories. | had referred to this
in my speech to this House in March, 71.
Some administrative difficultics arose in giving
effect to this proposal. Thesc difficulties have
now been resolved and  action is at present
under way to screcn these men  with a view
to absorb them in suitablc posts on Indian
Government Railways other than bkastern,
South Eastern and N. F. Railways. This
process will be completed in a few weeks,
and thercafter offers will be made to these
men for appointment to pusts for which they
arc cmpanelled.

SHRI M. RAM GOPAL REDDY
{Nizamabad) : What is the financial inplica-
tion involved in this ?

SHRI K. HANUMANIHAIYA : lheic
is no financial implication involved. W¢ have
to absorb them in the vacancies whencver
they arisc.

Shri Baladandayuthan stated that no
provision has been made in the Supple-
mentary Demands for the increase in dearness
allowance of the stafl according to the cost
of living index. That point was also made
by several other hon. Members. The position
in this regard is that the question affects afl
Government  servants  and, as  such, the
Government of India has to decide in a com-
prehensive manner ot the basis of the Pay
Commission’s Report. The subject is dealt
with by the Ministry of Finance and when a
decision is taken by the Cabinet, appropriate
provision will be madc in the Railway Budgcet
in respect of railway cmployees.

about
Mettupalayam-Ooty

He also eapressed  apprehension
the dismantlement of
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line. I do not know the basis of the hon.
Member's apprehension. I want to assurc
him that there is no such proposal under
consideration.

Hon. Member, Shri Nawal Kishoic Sinha
criticised the working of the Railway Protec-
ton Force on the Eastern and North-Eastern
Railways. According to him, their incfliciency
results in delayed release of wagons. The
wagon supply on thesc railways, therefore,
runs short. [ may assure the hon. Member
that 1 am fuliy aware of the deficiencics in
the working of the Railway Protection Force.
Action has been taken to formulate schemes
for its re-organization. 1 hope to  take carly
steps to re-organize the force in the pear
future. | may take the House into contidence
and state that 1 have appointed 0 Special
Officer to look into  the whole subject and
prepare @ scheme for re-organization. The
scheme is ready and its implementation may
be done in the course of the next lew
months.

1lon. Shri Bhagwat Jha Azad cmphatically
plcaded that the Assam Mail should be run
via Kiul, Bhagalpur und Farakka. As we just
now hcard there is objection also by some
other members for the diversion. However, it
was decided  that the Assam Mail would be
diverted vig Farakka Bridge with effeet from
15.11.1971. In the meantime however, there
arosc urgent necessity o mowe a large
quantity of foodgrains and other essential
commoditics for Assam and Tripura regions.
This, coupled with emergent ilitary moves,
made it inperative that the available capacity
over the Farakka Bridge was fully utilised to
meet this demand and pon-cssential  move-
ments restricted over this new route. 1t was,
therefore, considered that diversion of the
Assam Mail which would  have further taxed
the strained capacity over this route, should
pend till the present emergency was over.
Diversion of Assam  Mail abo requited
utilisation of two diesel engines.  1hese are
now being utilised to mwse this urgent traflic
over the bridge. Their withdrawal would
seriously atfect our wnput into Assam. It has
been decided that the question of diversion
will be reconsidered in March, 1972 when a
clearer piciwme would emerge. As my hon.
friend, Shri Tiwary, has suggested. it may
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serve ssa coptiecting link between North and
South Bihar,, (Inrerruptions). This requitcs
cayeful consideration.

SHRI SHIVA CHANDIKA (Banka) :
Yor have provided in the new time table fur
the Assam Mail t0 yo through Bhagalpur. It
has not been done now.

SHRIMATI JYOTSNA CHANDA
{Cachar) : I wanted to know from the hon.
Minister as to what are the criteria for con-
version of lines. Just now he has said that if
it has defence importance, it will be done.
Then why is not the NF Railway included
in this ?

SHRI XK. HANUMANTHAIYA . 1 would
like to tell the hon. Lady Member that so fai
as the Deofence matters are concerned, erther
the hon. Lady Member or myself arc not
experts on the subject, 1I' the Defence Minis-
try wants a particular ling, let us not bother
about advising the Defence Manistry,  (Inter-
ruptions) Bhri A. . Sharma, I thought, was
an all-India leader, but now 1 find that he 1s
a gleat all-India lcader pleading only for
Bihar.

.

13 hys.

SHRI A. P. SHARMA (Buxarj: It 1
not all-India which has brought me to this
House. It is Bihar which has brought me to
this House, and, therefore, I have to plcad
for the interests of Bjhar, along with the
interests of the whole of India.

SHRI BHAGWAT JHA AZAD (Bhagal-
pur): He is laying new hnes parallel in
Baggalore; becsuse he comes from there,
therefore, the hon. Minister is doing that.

SHR! NARSINGH NARAIN PANDEY.
The hon. Minister is more careful about his
comstituency than gbout other constituencies.

SHRI K. HANUMANTHAIYA : I am
disappointed to sce Shri A, P, Sharma plead-
ing for Bihar, He tried to put me in the
wrong for got pursting my policy of meeting
the Jaiour lenders on Fridays, Sir, et me
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give you the statistics, and not mefe gensrai
observations. T have miet Isbour leaders of
muny parties involving persuasions extended
over 40 days and have spent more than 21
howrs. Shri A. P, Sharma himself has seédn
me several times regarding labour matters,
and I have also seen Members belonging to
various political parties on the opposite side,
as they know wvery well. Therefore, to say
thdt 1 have abandoned that policy is ama-
zingly untrue, 1if 1 may so put it.

SHRI A. P. SHARMA . 1 have not
accused the hon. Minister in any way, 1
simply reminded hum that he had assured
us that he had reserved Friday for meceting
labour leaders only and not all people, that
is, Friday had been reserved exclusively for
meeting labour leaders. That was what ¥ was
pomung out and nothmg clse.

SHRI K. HANUMANTHAIYA . Very
good If thatis the correct version, then 1
am very happy. There s another amazing
thing which has been published this morning.

MR SPEAKER : An all-India lcader is a
niember of his constituency also,

SHRI K. HANUMANTHAIYA : Let
me leave that alone now. I am very thankful
to Shn1 A. P. Sharma for clearing the posi-
tion, But I find from the newspapers, from
some of the newspapers — I do not know
which bright journalist had reported 1t w
that Shr1 A. P. Sharma said that I had falled
to implement the policy of meeting labour
leaders daily. 'That newspapers should go to
this extent of blatant exaggeration is some-
thing that is to be uvoided in the Interests
of public service. The report is as though 1
had promused to meet them every day and
that promise had not been kept up. That hay
newspaperman should understand things in
this fashion and report it in this manner is
something which has to be avoided' in the
interests of joutnalism and its standards of
behaviour. ’

- 1}

The hon. Member referred to the pplicy
of Jebout participation in managemint. A
labour leader of his sthnding ought to hdve
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known that this policy has to be eyolved and
implemented for the whole area of labour
and not piece-meal or departmentwise. |
unllerstand that the Labour Ministry is at it
and meétings are being held for the purpose,
1 Have ulso reqquested Shri A, P. Sharma and
mishy other labour Iéaders to think together
on the subject. The very diversification of
trade unions along vpolitical lines is an
obstacle in the way of the evolution of a
uniform pollcy. Here, ¥ am not speaking so
much of 4 policy, but T am making a per-
sonal appedl to the House that if labour
participation in managerent has to be effec-
tive and sincere, it should not be confined to
the nomination of a few people on this
committee or on that board, but there must
be real participation of the workers who
command the confidence of the working
classes.

SHRI A. P SHARMA : Right from the
plant level

SHRI K, HANUMANTHAIYA : If a
representative of labour wants to become the
manager, the question of strikes and demons-
trations ought automatically to wither away.
You cannot have it both ways; you cannot
become the head of the house and at the
same time go on abusing everybody and
destroying the property of the household,

SHRI A. P. SHARMA : Unfortunately,
that is being encouraged and appreciated.
The activities of those people who work
constitutionally and constructively are not
being appreciated. That is the unfortunate
thing.

SHRI K. BANUMANTHAIYA : 1 shall
appreciate them. Let the hon, Member have
no doubt about that. I would like to make
this appeal to the House, whetheér they are
interested in labour 'welfare or in general
administration. We have to see the funda-
mentals and apply our minds to basic prob-
lems, How can there be workers® participation
in manAgement vnless workers also feel like
manggers and give up strikes and demons.
trattons on a matter of principle ?

Shri Deb apd some other bon. members
reforred to vicsimisation, ere alsa I want

to be specific. T do not want  victimation.
The only differente betweenn me and those
hon. members is about the definition of the
term. Here | stand to guard public intérest
on behalf of this hon, House, If a strike i
Megal, if 2 few workers destroy railway pro-
petty, hold up trains and catise loss 10 pro-
perty, 1 feel those people are victimising the
railway administration. 'This victindsation
has to stop. To plead for people who victi-
mise the public and public admigistration
and to sympathise with and plead for them in
the House as though they ate innmocent or
are public beneficiaries is not the right way
to enhance the prestige of this House.

SHRI DASARATHA DEB (Tripura
East) : Then you can go to court.

SHRI K. HANUMANTHAIYA : 1cin
assure hop. members that many a time these
demonstrations are done on the apur of the
moment or because of an emotional vpset.
T am not going to take a vindictive wview of
the matter. As regards those who are
punished or those who are under trial for
various offences, I have told the labour
unions that 1 will sit with them and examine
their cases. For that purpose, Shri A, P.
Sharma made his point. 1 do not want to
lend support or countenance any partisan
attitude or demands to strengthen one’s own
union. 1t should be on B general basis.
Therefore, in order to bring general satis-
faction | want t consult all the iabour
{eaders, whether they belong to one union
or the other, so that I do not play into the
hands of one particular umion or one parti~
cular political party to enhance their strength
or reputation.

In this hour of crisis I was so overjoyved
that there trickled down my eyes whea
heard hon, members of the Opposition mak-
ing common cause with Government to fight
Pakistan aggression. This is a good atmos-
phere snd I assure hon. members that this
atmosphere will certainly 'influence me in
responding to their wishes,

Shri Dandapani asked that the Tirunel-
veli-Kanya Kumari line should be taken up
for constrpction, I agree it would be a
desirable step, 1 has boen estimated that
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a metre gauge link would cost nearly Rs. 13
crores and a broad gauge -link about Rs. 143
crores. Howaver, the traffic potential as
assessed in the survey does not afford finan-
‘cial justification for the project. The question
now best unremunerative works can be
financed is at present under examination of
the Railway Convention Committee and a
decision will be taken in the light of the
recommendations made by them and app-
roved by the House.

The same hon. member mentioned that
in the absence of water supply arrangements
at Podanur and Coimbatore, water tank
specials should be run from Mettupalayam
daily even at a high cost. He suggested that
a water supply works be set up there. This
proposal is under consideration of the Rail-
ways already. It is proposed to obtain water
from the river Bhavani at Mattupalayam and
pump it to Coimbatore. Directions have
been issued by the railways as to the scope
and details of the scheme. The work will
be taken up for implementation after a
detailed scheme has been drawn up.

Coming back to Bihar, Shri Ramavatar
Shastri and Shri A. P. Sharma referred to
two light railways running there and wanted
them to be taken over and converted into
broad gauge.

As the hon. members are aware, the
Arrah Sasaram Light Railway and the Fatwa
Istampur Light Railway operate under speci-
fic agreements with private companies. Under
the terms of the contract, option to buy
these Light ra:lways falls periodically at
regular intervals. When the next option
falls due, the wishes of the hon. members
will be borne in mind.

SHRI A. P. SHARMA : When does the

next option fall due ?

SHRI K. HANUMANTHAIYA : I have
not got the information with me now. An-
other hon. Member—1 think he was from
the DMK party —referred to detection of
large scale rail fractures on the Madras-
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Arkonam Linc and other sections of the
Southern Railway. It is true that some rail
fractures on the Madras-Arkonam, Madras-
Gudur and Jalarpet-Bangalore sections of the
Southern Railway have come to notice. Such
rail fractures occur due to the development
of inherent flaws in the structure of the rails.
To prevent that development, the rails are
tested with ultra-sonic flaw detectors.
Detailed inspection of the rails by intensive
survey is also undertaken periodically. Neces-
sary action has been taken in all these
sections to identifiy these defective rails and
replace them by good ones. A length of six
Kilometres on the Madras-Arkonam section
and four Kilometres on the Madras-Gudur
section was renewed in 1970-71. A further
renewal of 36 km. has heen taken up during
the current ycar.

The same hon. Member, I think, pointed
out that enough funds have not been allotted
to the metropolitan project in Madras. The
house is aware that the Government proposed
to undertake metropolitan projects in
Calcutta, Bombay, Madras and Delhi and
that metropolitan transport organisations for
the purpose have been set up in these cities.
The occasion to set up a railway organisa-
tion arose only after the traffic studies carried
out by the respective State Governments were
completed. For Madras, these studies were
completed only few months ago. The
investigations for the techno-economic and
feasibility studies for the mass rapid trans-
port system in Calcutta are in full swing
during the current year. Accordingly,
Rs. 69°37 lakhs have been provided in the
budget for 1971-72 to cover this expendi-
ture. Provisions for funds to match the
pace of activity would also be made in the
Madras project for which Rs. 14 crores are
included in the fourth Five Year Plan.

Sir, I have tried to reply to as
points as I could —

many

SHRI SHYAMNANDAN MISRA :
What about wagons for fodder ? (Interrup-
tions)

SHRI K. HANUMANTHAIYA : Vari-
ous suggestions have been made by the hon,
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members and almost all of them are the
subject-matter of correspondence. Even when
1 sent a definite reply, they raise them in the
House with the fond hope that T will be able
to concede their point. As 1 have already
said, even if it is raised in the House, I may
take notice of it, but I will not be able to
implement it unless the provision for the
railways in the fourth Plan is doubled or
trebled. Therefore, on their part, it is no
use taking much of your time for the pur-
pose of ventilating grievances which have
been dealt with in correspondence 2nd in the
speeches repeatediy.

For example, on this fodder question,
which has been mentioned by the hon. Mem-
ber from Congress (0) party, this question
is being discussed almost every day in the
Ministry. The Bihar Government ministers
have come; Members of Parliament have
come and we have been able to give as many
wagons as possible.

SHRI SHYAMNANDAN MISHRA :
Please give a little more.

SEVERAL HON. MEMBERS rose —

MR. SPEAKER : Kindly sit down.
(Interruption). Order, order,, (Interruptions.)
I am watching how far you can go on like
that,

st vwar fawa @ § ggav-ggra-
3T @rgd & far gear =mear £ 9g
dfas gorar g, @A dar 3@ qrer
TATHT 2, 3T FY GIFIT JT Y g% AN
AT WIZAT FEGAT FT AT T | W13
FEAAT 1 FFT F Ay Faz & AT Her
ot #Y faw s< faan 2, sawr baar a9
FT H FN 7

SOME HON. MEMBERS rose—

MR. SPEAKER : Kindly take your seats.

SHRI R. S. PANDEY : What about the
Madhya Pradesh railway ?

oA WEYIY AU §H A F H
FeAT T JI17 fGwqarF A oF geIr AR

T AN (eagw) o FooF AT
Faar g, wir ag w€fen fegaaey § &
qq eRFT @ g, ol I G, HAL
1E Arq DAY At A Faar s §
qger € g gor g f5 faqa S ¥ a9
afi gy §, s & fay & faglw g
IO FHE § argw A arfs |F 9
agg & @iy | afew § 7g N9 gEa
gl gumar & z@ aw ux  fawa
feamz € 2, S #) gEO IF X I
oF T fzdz qqr 4 | fafaeer =g
a1 9 & fa¥ 3T g1 #2 A an §,
st femme aré § 9w & fay & ag 49
gt #T a1y §, afFa agi A waw q89
g1 ot &1 zafay & @yar fs g9 O
ZAIR 919 I FET A9 § AT aweAd
saraT §, gATU WEST WY agy qIEr
& | o9 gd swgar NG WY §© gz
gl 1 B o qget 3T 39 aIse ¥
MY 9g aId Fg @ E % ZH 594
NETT ggaqr Fifgg 1+ AR T@E IS
tgr AN a4 3 & 3P ax fafazx
wiF fog feqddz f ag 38 @ &k
Y Jrag 91g F 7 qgt wrd N7 g 9T
qE FT A AT F AR | AT S
A9 § agt wgf qud miaariey § 78t
NS FgA W T NESE @) 99
awh & safs & gt of, gardagra ad
7 X 25 gl ¥ afFa arw v §9
WA 2 AT ErIT HgT AT F
faq aizm adl & ot fee oy o agraT
famar & ST ®1 FHT A9 AW TG ST
st § 1 zafae &7 w9 39 @ 1 A
& ag sra #91 99t g A & gRIAAT
g arfted & fag g% Darw @
qgar | FicdEgma § A fzar & gaEr
ga st #30 afwq wa wiedlegma #
24 at 25 at, 26 at awFzRE AT TF B
ar foT ga® a1 § ot g |rser aar
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% za¥ faq & faqdg wearegsd
FET ¥ §© Z13w AT anaw1 faar $m,
st ®T Y ara &g <Aifwaar s fafa-

V' g yary & 3% AfwT zw @
@ fearvz qr A ani a2 43 8 7 st
TE o agq FE § | orer gweHe 2
AT gAY F arg o ¥ WA F7 AaFy
&1 o7 ¥ fewros gz Fwar §

.~ The question is :

“That the respective supplementary sums
not exceeding the amounts shown in the
third column of the order paper be
granted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1972, in respest of the
following demands entered in the second

column thereof—DPemands Nos. 14
and 15.”

The motion was adopted.

MR. SPEAKER : Even if the Minister
cannot give anything, the Members want
only his sympathy.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : That is not in short supply.

[The motions for demands for Grants,
which were adopted by the Lok
Sabha, are reprodaced
helow—Fd.}

DeyanD No. 14—CoNSTRUCTTION OF
NEW LINES—CAPITAL AND
DEPRECTATION RESERVE
Fuxn

“That a Supplementary sam not exceed-
ing Rs. 1,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1972, in
respect of ‘Construction of New Lines—
Capital and Depreciation Reserve
Fuud’.”
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Demasp No, 15—OreN Line WoRks—-
CAPITAL, DEPRECIATION RESERVE
Foxp axp DevELoPMENT FUND

“That a supplementary sum not exceed-
ing Rs. 30,06,000 be granted to the
President to defray the charges which
will come in eourse of payment during
the year ending the 31st day of March,
1972, in respect of ‘Open Line Works—
Capital, Depreciation Reserve Fund and
Development Fund®.”

12°23 hrs.

MANIPUR (HILL AREAS)
DISTRICT COUNCILS BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRT
K. C. PANT) : I beg to move* :

“That tbe Bill to provide for the
establishment of District Councils in the
Hill Areas in the Union territory of
Manipur, be taken into consideration.”

This is a Bill seeks to establish local bodies
in the form of District Councils in the
hill areas of Manipur, so as to associate the
people of these areas closely with matters of
local development -and other matters of
importance to them. -

Before I go into the details of the Bill,
T would like briefly to explain the circums-
tances in which this Bill is being brought
forward. The question of the reorganisation
of the North-eastern region with a view to
conferring Statehood on Manipur, Tripura
and Meghalaya and making NEFA and Mizo
Districts of Assam into Union territories
has been engaging - our attention for quite
some time. In this connection, we have
also gone into the question of adopting a
co-ordinated approach to the problems of
development and security of the region. We
have considered the special problems of the

*Moved with the recommendation of the President.
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new units which would emerge as a result of
the reorganisation.

As a result of these deliberations we
intend - bringing forward a number of
measures. The present Bill is the first in the
series.  The other mcasures are the North-
eastern Arcas Reorganisation Bill for giving
effect to the  proposed territorial reorganisa-
tion, a Constitution (Amendment) Bill and a
Bill to amend the Government of Union
Territories Act to . provide for a Legislative
Assembly for the proposed Union Territory
of Mirozam and certain cther matters and
a Biil regardmg the Northeastern Councxl for
securing 'a co-ordinated approach .to the
.development and securlty of the region as a
‘wholc

When our intention to confer Statehood

o1 Manipur was announced last year, there
was a demand from the Hill Areas of that
territory for - safeguards. These areas are
predominantly inhabited .by- tribals. As
‘the House is aware, one-third of the popula-
‘tion of Manipur belongs to Scheduled Tribes,
-who mostly -inhabit the Hill areas, and the
non-tribals, who account for two-thirds of
-the population, are mostly in the valley.

The hill areas -are relatively under-deve-
“loped - and one can understand the anxiety
“of the people of these areas for safeguurds.

In fact, when this House passed the Govern-
ment of Union Territories Act, 1963, the
need for safeguards for thc hill areas was
recognised and a special provision was madc
in section 52 of- that Act for constituting
a committee of the legislature of the Union
Territorv of Manipur with certain powers
and’ functions to protect thc intercsts of
-the tribals,

" We have had detailed disussions with
the representatives of the hill areas and the
valley rcgarding the nature of the safeguards
that should be provided for the people of
~thehill - areas when Manipur becomes a
State. - Finally, we - came to ‘the conclusion
“that- whilethe existing provisions 1ega1dm"
- the - committee’ of the legisfature for hill
areas should De continued by making a
special provision in the Constitution, there
should be local bodies as contemplated in
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the present Bill to look after the local deve-
fopment and matters of special concern to
the tribal people.  The hill arcas committec
of the legislature for which provision exists
under the existing law consisis  of members
elected from those arcas. A nunber of
matters which are of special concern to the
tribals, such as allotment, vccupation and
use of lands, regulation of jhum cultivation,
establishment of village councils, appoint-
mest or successicn of chiefs or headmen,
inheritance of property, marriage, divorce
and social customs come within the purview
of this commitiee. Biils introduced in the
State legislature relating to these matters
and affecting the hill areas are referred to
the committee, The recommecndations of
the committce are- thereafter considered by
the legislature as a whole. 1If the lagislature
differs from the cominittee, the Bill as passed
by the legislature and the Biil as recommen-
ded by the Committee are both sent to the
Administiator and thc one which the Admi-
nistrator recommends ¢ finally adopted.
Similarly in the executive field, in regard to

matters which come within the purview of

the Comumittee, the Council of Ministers hus
to accept the recommendations made by the
Committec. If however the Council of Minis-
ters does not  accept the iecommendation,
the matter is referred {0 the Administrator
whose decision is final.  As I have already
our intention i3 1o continue -the
safeguards for which a provision will be
made in the Constitution Amendment Bill,
which we shall be introducing. It is . also
our intention to enlarge the functions of the
Hill Areas Committee of the legislature by
bringing within its purview matters relating
to development and economic planning for
the hill arcas and constitution and powers

- as also functioning of the District councils

envisaged in the present Bill. In this way
while the scheme of safcguards provides for
the district councils with powers as envisaged
in the present Bill, the hill areas comunittce
will provide a Statc level forum for the
people of the Hill areas to ensure that the
functioning of the district councils "is not
unduly interfered with by the State Govem-
ment, :

When we discussed the scheme  of safe-
guards with the representatives of the hill
areas, they emphasised that the law for
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establishing district councils should bc enac-
ted beforc Manipur became a State. The
representatives of the valley have agreed to
this. Itis in this context that the Bill is
being brought forward as a first step in the
scheme of reorganisation of the north-eastern
region.

Now coming to the Bill itself, it is gene-
rally modelled on the Territorial Councils
Act which was passed by this House in 1956
and which was in force in the Union Terri-
tory of Manipur till 1963.

The Bill provides for the hill areas to be
divided into not morc than six autonomous
districts. The number is no doubt somewhat
large but our intention is that, as far as
practicable, the major tribal groups should
have separatc autonomous districts.

Clauses 4 to 13 relate to the constitu-
tion of the district councils, their composi-
tion and other related matters. It has been
provided that thesc councils should each
consist of not more than 16 elected members
and not more than 4 nominated members.
The number of constituencies into which an
autonomous district may be divided for the
purpose of election o' members is left to be
determined by the Administrator. The provi-
sion for nomination is an enabling one. It
gives discretion to the Administrator to be
cxercised only if neccssary. He may have
recoursc to this provision to secure representa-
tion of weaker scctions who may happen to
be left out and whose presence might be
considered dcesirable.

Clauses 14 to 20 relate to procedural
matters concerning election petitions. Clause
21 relates to rule making power for holding
the elections. Clause 22 relates to incorpora-
tion of District Councils.

Clauses 23 to 26 rclate to the appoint-
ment etc., of Chairman and Vice-Chairman
and members. These are on the lines of the
Territorial Councils Act.

The District Councils will be coming
into existence in the Hill Areas for the first
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time and will be having wide powers. Thesc
bodies will have to direct their attention to
the development of the areas and welfare of
the people and a measure of stability should
be imparted to their working. These consi-
derations had weighed with this House when
it adopted provisions similar to those in
clauses 23 to 26 while passing the Territorial
Councils Act, 1956.

Clause 29 spells out the functions of the
District Councils and includes matters of
importance to the tribals such as allotment,
occupation or use of lands and regulation
of the practice of jhumming. They can also
recommend to the Government any legisla-
tion relating to appointment or succession
of Chicefs, inheritance of property, marriage,
divorce and social customs among the
Scheduled Tribes.

Clause 32 relates to the appointment of
the Chief Executive Officer. It follows the
corresponding provision of the Territorial
Councils Act. This officer will be an impor-
tant functionary in our scheme and should
be a person with administrative experience.
We have, therefore, provided as in the
previous Act that he will be appointed by the
Administrator. While it is open to the
Administrator to replace a Chief Executive
Officer at any time if he is not found effec-
tive, the Council can also ask for replace-
ment if a majority of the members are not
satisfied with him.

The other provisions of the Bill relate to
finances of the District Councils, control of
the Administrator, etc., and arc more or less
modelled on the provisions of the Territorial
Councils Act. | may add that Act was in
force in Manipur and certain other Union
territories from 1957 to 1963. Under that
Act there was one Territorial Council for the
entirc Union territory. What we arc now
doing is to create similar bodies for smaller
areas. These bodies would in effect function
like Zila Parishads with some additional
{unctions relating to matters of special con-
cern to the tribals and together with the Hill
Areas Committee of the State legislature,
should provide adequate safeguards to the
tribal people.
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Sir, 1 commend this Bill to the House.

MR. SPEAKER : Motion moved ¢

“That the Bill to provide for the establish-
ment of District Councils in the Hill
Area in the Unjon Territory of Manipur,
be taken into consideration.”

There are quite a few amendments but they
can be moved when the relevant clauses
come up.

SHRI DASARATHA DEB  (Tripur:
East) @ Sir, at the outset [ offer my  support
to this legislation, namely, the Manipur (Hill
Arcas) District Councils Bill, 1971, The pro-
posed arrangement, as suggested in the Bill,
may give a limited opportunity to the neglec-
ted Hill Tribes of Manipur to participate in
the affairs of administration of the Hill Areas.
I would have been much more happy if at
this stage the Home Minister had brought
similar iegislation with regard to the forma-
tion of regional auionomy for the Tribal belt
of Tripura. But still the Governmeat is very
much reluctant in doing so. I do not know
what is the reason. The bulk of the tribal
people have been demanding an autonomous
region for Tripura. {s it due to the pressure
that Government has been facing from a
section of the chauvinistic people who arc in
key positions of administration of Tripura as
well as in every walk of life ?

The massive majority ol non-tribai popu-
lation in Tripura and their powerful  voice
has been silencing  the voice of the Tribal
people in Tripura for their just and legitimate
demand for regionul autonomy on the
pattern of the provision in the Sixth Schedule
of the Constitution. Even at this stage |
request the Government tnat they should
come forward with such kind of legislation
for the Tribal belt of Tripura also.

Coming to the Bill, 1 say, the present
Bill has a very hmited scope of functioning
of the District Council and their powers to
protect the interests of the tribal people of
Manipur, particularly, in land, in services
and in other matters which are very much
Iimited.  This Courcil remains as a helpless
child who has to lock 1w the good  grace of
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the administrator in carrying out cven
petty development work for the tribal belt of
Manipur.

I will deal with clauses when  clause-by-
clause consideration of the Bill is taken ujp.
I have already given my amendiments (o
almost all the clauscs.

As regards the powers wiitch  are sought
to be given to the Council, it scems to me
that this Council will have to work almost
under the duress of the administrator or the
Council of Ministers of the State. T oppose
this type of nomination system.  You have
provided for the tribal people to elect their
representatives in the Council and, at the
same time, this Bill gives the power to the
Administrator to nominate four persons.
Why is it necessary ? It is absolutely un-
necessary. This means vou are allowing the
people to come in the Council by back-
door, who can oblige the Administrator, the
ruling class.

This Bill is {ull of scope fur interfering
in the functioning of the Council by the
burcaucracy. In this connection, 1 want to
deal with another matter, that is. the tribal
question. The tribal question i> vssentially a
nationai question which requires to be dealt
with in a comprehensive manner, not in a
piecemeal manner. It is an admitted fact
that the tribal people, morce particularly, the
small border nationalities, in sceveral respects,
suffer not only from class oppression but
also from a sort of  national oppression  at
the hands of more advanced nationalitics.

The first and foremost tash and vuwy of
the democratic people of India is o remove
this oppression.  bvery nationality in  the
Indian Union, however big or small in  size.
must be treated on the basis oi equality.
That is why our party supporis the for-
mation of States on linguistic  basis and the
creation of regional sutonomy for the  tribal
belts in different pasts of India.  That is
why we believe that preservaticis and  pro-
motion of the unity of Iadian Union may
well be done on the basis of real equality
and autonomy for different nationalitics ol
tndia. -
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At the same time, we have opposed to
all the demands of secession movements.
We believe, the social emancipation as well
as the success of the struggle of tribals and

- other national minorities against all trace of

inequality rests with the unity and united
struggle of working class but not in the
demand of secession or actual secession. In
this regard, from the very beginning, we have
been persistent in this policy. When the
Meghalaya people fought for their emancipa-
tion, for having their tribal State, we
supported it. When the Mizo people
demanded autonomy, we supported it. But
when the Naga people wanted to secede
from Indiz, we opposed it tooth and nail.
When the Mizo people fought for the
secession of Mizo Land from the Indian
Union, we opposed it. We oppose the
secessionist policy. But at the same time,
we do fee! that every nationality, however
small or big in India, must have their right of
self-determination to look up and manage
their affairs within the Indian Union. We
have been following that policy and we are
very clear about it.

This is the national question as it con-
fronts us in India today. The anti-impe-
rialist movement for Indian liberation had
always been described, in general terms, as
the Indian National Movement, and as its
corollary, the different language speaking
peoples and nationalities living in the Indian
sub-continent were being characterised as one
single Indian nation. Such a definition of
the termination can stand

MR. SPEAKER : You can make a refe-
rence to it but not read your speech.

SHRI DASARATHA DEB :
quoting :

I am

“Such a definition of the termination
can stand neither the test of historicity
nor science. It does not help one to
analyse and assess the National problem
in India in all its facets,  »

“The Indian Sub-Continent, both before
and after its partition into Indian Union
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and Pakistan, was a vast country com-
prising of people speaking different
languages, living in different compact
and contiguous areas, and belonging to
varied ethnical, racial

SHRI K. C. PANT : May I ask whether
he is reading from the recent resolution of
his Party ? :

SHRI DASARATHA DEB : I am stat-
ing how our Party is looking at the national
problem of India.

¢ . .and cultural groups of people. It was
a multi-pational State ruled by the
British colonial rulers. Neither the
sentimental theory that the entire Indian
Sub-Continent was of one ‘nation’ nor
the pernicious communal theory that it
comprised two nations, .’

MR. SPEAKER : May I remind the
hon. Member that is a simple Bill ?

SHRI DASARATHA DEB : This is not
a simple Bill. The Manipur Tribals problem
is a national problem.

“namely, Hindus and Muslims, can meet
the truth or the scientific standpoint of
view The very fact that the Indian
State,,.”

MR. SPEAKER : It is not at all

relevant.

SHRI DASARATHA DEB : ““__ is de-
fined in the Statute Book as the Indian
Union, the fact that almost all the States
had to be re-organised and reconstituted
on linguistic basis, and the fact that
there exists an irrepressible demand for
real autonomy and greater powers for
the States eloquently support the conten-
tion that the Indian Union is multi-
lingual and multi-national in character.
Without such clear thinking on the issue
it is neither possible to consciously work
for the preservation and strengthening of
Indian unity and its integration nor casy
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to effectively fight against the forces of
disunity and disintegration.”

SHRI K. C. PANT : Mr. Deb should
know that this is a well-publicised document.
It would help me in my clear thinking if he
spoke on the Bill.

SHRI DASARATHA DEB : This is the
policy of our Party. 1If you want to solve
the national problem, this is what you
should do. I am speaking of the tribal
people of Manipur. I am speaking of the
tribal people of Tripura also. They are also
demanding the same thing. There is a lot
of agitation but you are not bringing that
thing, for tribal people who are living in
other parts of India; some people are in
Bihar and if there are contiguous areas, ,,

MR. SPEAKER : That is not relevant.

SHRI DASARATHA DEB: This is
relevant. If it is not relevant, why has he
brought forward this Bill ? They have to deal
with the national problem. This is a very
important problem of India and without
solving that problem, India cannot advance.

MR. SPEAKER : This is just introducing
District Councii as in any other State.

SHRI DASARATHA DEB : Coming to
the Bill also, I wish to say that the District
Council is suggested to be constituted of such
a body where you have given ample opportu-
nity nominate the persons by the Ad-
ministrator. We are opposed to that,

At the same time, regarding the power
given to the Council, I want to refer to one
clause regarding allotment of land and set-
ting apart land. They have said that they keep
reserve forests, but, at the same time they
have given enough opportunity to the admi-
nistration to take out the land situated in the
District Council, if necessity arises, for reha-
bilitation of certain people. The land in the
scheduled area must be exclusively made
available for the Tribal people alone and that
is why we need this Scheduled Area. Other-
wise, there is no meaningin saying it is a
‘Scheduled Area’. Land should not be made
available to any persons belonging to any
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community except the Scheduled Tribes who
are in the list of President’s Orders.

SHRI D. BASUMATARI (Kokrajhar) :
I wholeheartedly support this Bill.

Sir, I for one who used to oppose the
disintegration and slicing down of the State of
Assam. When the State of Nagaland came
into being, I opposed it. Similarly, when Me-
ghalaya was ushered into existence, I opposed
it. But when the people of the tribal areas
agitated that their demands were not being
paid heed to, then I had no way out but to
support the slicing down of the State of
Assam.

The tribal areas of Manipur have been
having a feeling for a long time that their
demands had not been fulfilled by the admi-
nistrator. Whenever I had talks with the tri-
bal people from Manipur, they used to tell
me that they were being neglected in various
ways. At the same time, we find that the
people from the plains go to the tribal areas
and usurp their lands, taking advantage of
their illiteracy and their simplicity. Rightly,
therefore, they demand a separate State or
they want to be included within Nagaland. I
do not know what difficulty the Central Gov-
ernment have in including this area within
Nagaland, especially since the language is the
same, and there is similarity of religions and
customs. Of course, I opposed the creation
of the State of Nagaland, on the ground that
it would encourage the other tribal people
also to demand a separate State for them at
other places also. However, the State of Naga-
land has now come into being, and the
measure has been put through, and similarly,
the State of Meghalaya has also come into
existence. And they are now forgotten chap-
ters of history, so to say. Now, the tribal
people in the plains of Assam also want a
separate state in the sense that they also want
to have a district council for themselves. Of
course, I was opposing this demand for the
greater interest of the State of Assam and I
was opposed by the tribal people for not
supporting the demands of the plain tribals.
Now, what shall I do ? How shall Igo to
them ? How can I refuse to support their
demand and oppose their proposition and go
to them to seek votes from them ? It is very
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difficult for me to oppose this demand made
by the plains, tribals of Assam whose popula-
tion is more than twelve lakhs.

Therefore, I am suggesting to Govenment
that they should accept the demand of the pla-
ins tribal people also. Sir, I have been in the
Congress ever since the days of my student
life when 1T was a small boy. I have myself
spoken in this House several times that the
demands of the tribal people have not been
fulfilled and they are considered only when
there is some strong agitation made by them.
Only one Deputy Minister has becn taken
in the Council of Ministers from the tribal
out of 32 representatives (M. Ps.) from difi-
erent states. I did not want to go out of the
way and criticise Government at this stage
of emergency. But I have to voice their dem-
and here. In fact, I had given expression to
my views in this regard not only to the pres-
ent Prime Minister but even to her father
Pandit Jawaharlal Nehru, and yet the dem-
ands of the tribals have not been conceded.
1 did not want a slicing down of the State
of Assam in the past, but since the process
has already started, to satisfy the aspirations
of these tribal people, there is no way out
now but to slicc out a small State consisting
of specified areas for these people.

1 may not support what my hon. friend
Shri Dasaratha Deb has said in regard to
nominations. He might have pointed out
rightly and correctly that the system of nom-
ination is just to include somebody through
the backdoor, just to take care of the inter-
ests of the plains people. That may be in the
interests of the Central Government. But what
about the interests of the people who have
been fighting for their existence, for the safety
of their culutre, customs and maaners and the
safeguarding of their lands? Their demand
also has to be conceded. That perspective
has also to be looked into. I am glad that
it is being conceded now in the form of the
district council.

My hon. friend from Madhya Pradesh is
here and he knows that I had visited the tri-
bal areas in Bastar and the Jhabuas etc. When
late Shri G. B. Pant was the Home Minister
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here, he had appointed a committee ealled
rhe Nomadic Tribal Inquiry Committee, and
I had occasion as a Member of that Commi-
ttee, to visit the tribal areas of all States.

1 told the authorities ky that time that
the tribal people are neglected like anything
Thay are treated like beasts. Only the other
day we had visited all the tribal areas with
the Committee of the welfare of scheduled
castes and scheduled tribes. But I do not see
any change. Onthe other hand, 1 see the
same old attitude of apathy. What was the
condition in 1958, we found it is the same;
there is no change, it is rather worse.

After establishing the tribal development
blocks, roads have been constructed, houses
have been built and schools have been const-
ructed. They have set up even a college. But
how many tribal students are there? only one
percent in the college. All the money comes
from the Centre in the name of development
of the tribal areas. In the sohool, there are
just 3 percent tribal students. The money for
this also comes from the Central Government.
The money is spent in the name of develo-
pment of the tribals, but the benefit therefrom
has been derived by the non-tribals, specially
officers, in the name of tribal development, so-
cial workers and so on. On seceing this, one
cannot but shed tears at this state of affairs.
1 have seen with my own eyes this state of
affairs. Even after 24 years of independence
women do not know how to wear ¢lothes,
they do not know how to put oil; they remain
just like junglis.

There is a tribe called by the name of
Bonda Porja in Orissa. They go about com-
pletely naked. Can you imagine this in this
age of civilisation after so many years of
independence ?

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Is he relevant ?

SHRI D. BASUMATARI : Why does
he interrupt ? I do not interrupt him when
he speaks.

Yo
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SHRI JYOTIRMOY BOSU :
he is a Congressman, he is relevant,

Becausce

MR. SPEAKER : He may continue.

SHR! D. BASUMATARI : Therefore,
this measure taken by Government is a wel-
come measure. At the same time, I would
like to point out that it should not be a piece-
meal measure. There should be sincerity of
heart to safeguard. the customs, culture and
the ccunomy of the tribals. I Government
think of this problem only from the political
angle and do something to keep them silent,
that wil] not do. They must be sincere in
what they say and do. 1 hope the hon.
Minister of State will look at this problem
and proceed about it with the same outlook
and breadth of vision of our talented leader
his father, latc Pandit G. B. Pant. Then we
can expect a sofution to this problem.

SHRI N. TOMBI SINGH (Inner Mani-
pur) : | am extremely glad to weclcome this
measure, The hon. Minister, Shri Pant, has
explained in detail the background in which
the Bill has becn brought forward and is
now before the House for its consideration.

I know the hon, Minister and also the
Prime Minister have been at great pains in
trying to know abeut the problems of the
hill arcas of Manipur and the neighbouring
arcas. This Bill is a clear indication of the
masterly way in which the problem has been
studied and the difficultiecs encountered are
sought to be solved. I am, therefore, very
happy. on behalf of the people of Manipur,
especially the tribal people of the Manipur
hill areas, in supporting and welcoming this
measure, In fact, Manipur is a very peculiar
area, and it is very diflicult to compare this
area with other areas of India. My hoa.
friend from Assam, Shri Besumatari, has
made a refersnce to the hill arcas of Manipur.
He raised the question why these areas not
integrated with Nagaland. He must be know-
ing the problems in his own district in his
own areas, but I am very sorry to point out
that his knowledge and information about
the hill areas in Manipur, especially the
problems of the whole of Manipur, is very
far from the truth. Therefore, I would like to
difter from him and would like to inform
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the House that the State of Manipur—I
think it will not be out of place to give a
a little background here —is divided broadly
into two parts; the valley and the hills. The
valley is a small arca comprising only a little
morec than 700 square miles,  and the hill
areas comprise about 8,000 sq. miles. Within
the 8,000 sq. miles, a little less than one-
third of the population of the entirc Manipur
State is accommodated. Anthropologically
and also in respect of religion, except for
certain  religious affiliations, the pecople of
Minipur, whether they are in the valley or
in the hills, do not differ from one another
basically. They belong to morc or less the
same broad spectrum of people. Therefore,
it is very dtflicult to comparc the problems
of Manipur, whatever they are—whether it
is the problem of customs, culture, language,
politics or other things --with those of other
areas. For instance, in Assam, our neighbour-
ing State, there arc problems known as tribal
problems, and that is so in other areas also
like Tripura and Madhya Pradesh, to which
reference has been made by hon. Members.
We cannot compare ecasily the problems of
Manipur with those of other arcas, because,
the advent of religion 300 years back in the
valley of Manipur, expounded by Chaitanya
Mahaprabhu, created only an  apparent
barrier between the hill pcople and the plains
people. (Interruption)

MR. SPEAKER : We have to take some
other business at 12 O’ clock.

You will be called later on also.

SHRI N. TOMBI SINGH : I will be
brief. This being a rather significant measure
in respect of the hill areas of Manipur, !
would need a little more time. I shall be
bricf.

MR. SPEAKER : | told vou that you
could continuc tomorrow. We are taking up
another Bill at 12 O’ clock as decided by the
house a little earlier. You can, If you want,
continue your speech tomorrow.

SHRT N. TOMBI SINGH : Yes.
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MR. DEPUTY-SPEAKER : How do you
do it by this Bill ?

SHRI D. BASUMATARI : Now, when
Government have come forward with a Bill
just to give opportunity to the tribals to deve-
lop according to their own genius, I have no
alternative but to support it wholeheartedly.

There is one point that I would like to
make clear in this regard, Whereas Mizoram
has been brought into a full-fledged Union
territory, in the case of NEFA, however,
there is a mental reservation. The assump-
tion seems to be that the NEFA people are
rot so developed. But I would submit that
it is a paradise of the burcaucratic people.
So, I suggest that that paradise should be remo-
ved as soon as possible. The people of NEFA
also should be given the same figure as those
of Mizoram. The hon. Minister Shri K. C.
Pant need not wait for the people of NEFA
to start an agitation before granting them
these rights. Just as Mizoram is a full-fledged
Union territory, likewise, Arunachal Pradesh
also should be made into a full-fledged
Union territory without any mental reserva-
tion in regard to its powers.

When these two arcas become Union
territories, then certainly you cannot keep
the North Cachar and Mikir Hill areas isola-
ted. They are at present with Assam politi-
cally, but not ideologically, because they
have their own culture and manners and they
do not stand any comparison with the people
of the Kashi and Garo Hills. Therefore, they
are afraid of the very advanced people
of Khashi Hill and, therefore, they preferred
to be with Assam. But after separating the
Mizoram and NEFA arcas from Assam, I do
not think that there is any option left to them
for their being with Assam. Let them also
be allowed to develop according to their own
genius and in their own way. Let them also
have the responsibility of administration for
their own development. At present, they
seem to have a feeling that they are not hav-
ing due share in the administration and they
are not treated well even in spite of the fact
that three arc in the council of Ministers out
of four M. L. As. from that region.

MR. DEPUTY-SPEAKER : We are
talking of Mizoram and Manipur now. We
are not talking of Assam,
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SHRI D. BASUMATARI: Itis linked
with Assam....

MR. DEPUTY-SPEAKER : How is it
linked with Assam ?

SHRI D. BASUMATARI : When Govern-
ment are thinking of doing so much good to
the tribal people, why should they not think
of the tribals of other areas too ? I had men-
tioned this the other day also. They also have
the same types of backwardness with different
customs and manners, and, therefore, Govern-
ment should deal with them also in the same
way. They should not wait for any agitation’
to be launched by those tribals, but give
them also some responsibility in administra-
tion and enable them to develop according to
their genius.

There is one point that I would like to say
very frankly, What my hon. friend Shri
Tombi Singh has said is quite correct, namely
that we should not give any loophole to the
people to have a scparatist mentality. But
then having allowed them to have these sepa-
ratist idea, why should Government wait for
agitation from the tribals of other areas before
they concede to them also the same rights ?
As far as the tribes in other areas are concer-
ned, they are not able to safeguard their
lands or their interests. I had already refer-
red to all this the other day while speaking
on the other occasion and so I would not
like to repeat it. In those areas where the
Fifth Schedule is operating, Government
should examine whether the Sixth Schedule
cannot be applied to them. I would also
like the hon. Minister Shri K. C. Pant to
examine whether the Fifth Schedule can also
be made applicable to the backward belt and
backward block constituted in Assam. Where-
ever it is possible according to population.

SHRI RANABAHADUR SINGH (Sidhi) :
T risc to support this Bill. I welcome it in the
sense that it is an effort on the part of Govern-
ment to recognise the aspirations of the people
of Mizoram and to give them a greater share
in governing their region. In this respect, I
would like to draw the attention of Govern-
ment to the fact that here an exercise has been
tried to give a very limited kind of freedom to
the people in this region.

Cl. 3 of the Bill clearly says that the ad-
ministrator will have the power to pass Ordi.
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clear : We wifl cortainly be guided by cer-
fain principles to make ex<pratic goants to
help those people, 5o that they may not be
oompletsly deprived. ‘There is obe amend-
ment ghout standing crops. Theré 1§ no
doubt that it is Jegitimate. But I would Hie
to assure you that by maeking it applicable
under the Insurance Act, we arc making
things dificult for the agriculturists to make
the payment of premiym in time, etc. In
that matter also, let me mdke it clear that
we will certainly be very careful because
those people are making sacrifices and they
are made to sustain the losses for the
sake of the country, So, Government will
be very careful, meticulous and to a certain
extent even liberal to see that their losses
are compensated-—not exactly compensated,
it 1s a rather difficult word to use, but to see
that the losses are made good. This much
I would like to assure because it is quite all
night to say that the houses, the crops etc.,
should be insured, but it 1s very diffcult for
these poople there.  So, we will try to work
the Act with all the practical expenence that
we have, and with all the sympathy and
sense of appreciation of patriotism of the
people living in the border arcas.

MR. SPEAKER : Motion moved :

“That the Bill to make certain provi
sions for the Insurance of goods m India
against damage arnsing from emergency
risks and matters connected therewith
or fncidental thereto, be taken into
consideration."

It is not for me to say anything to the
Fmance Minister, but as the war is going on
purely in my constituency, Amritsar, I
thought he would include the crops, but 1
am wvery happy that he has given &n assu-
rance,

We were faced with a bit of procedursl
dificulty, and s0 I allowed this motion to
be made under rule 388 because hoth these
Balls are inter-dependent, and when another
depsndent BIll comes, rule 66 comes in the
way., 8o, I altowsd this to be mowed, so
e e S

' vedy the sooper

by W

Insurance Bill 38

SHRI JYOTIRMOY BOSU (Dismond

Harbour) : But we have not had ady tiwe

to study it, it fis aot the real way to do
th.’abv

MR. SPEAKER : In an emergency every~
thing Is legitimate. You must know this is
an emergency. Two hours have been givén
for it.

SHRI JYOTIRMOY BOSU : Today is
the fifth day since Emergency was declared.
This G« ynment’s attitude, its class ¢harac-
ter, can «Jsily be seen from the filét that they
first rushed through the Defence of India
Act. They wanted to acgnire poiwers fist,
punitive powers, powers which give them a
blank cheque to arrest people who are politi-
cally opposed to them, or those whose fates
they do pot like. The Calcutta press says that
Mr. Dins, the Head of the West Bemgal
Government, has decided to direct the district
officials to make liberal use of the Defente
of India Act.

8.0 hre,
Mz, DEPUTY-SPRARER in the Chair]

Today on the fifth day he has come fore
ward with this Bill, and I was going to say
something about the Chair using the powers.
under rule 66 without any rhyme or reason.
Why should the Chair be so anxious to serve
the cause of the Government ?

SHRI K. NARAYANA RAO (Bobill)) :
1t is not the cause of the Government, it
is the cause of the nation.

SHRI JYOTIRMOY BOSU ; 1 am talke
ing aboyt the Government at the moment,
Rule 66 gives power to the Chair to waive
the rules, but whare is the time for the Mém-
bers to study the Bill ? Yon have & big:
Secretarint, your academicians, your therpstis
cians, they will study the Bill and you comu
end deliver the speech bere, but what about
us ? We have to read it ourselves, study it,
we have to find out where you are tryiug to

headwink. And on the 6ifth day the Chnir
seadily allows you.

The day the M“MWW
brought here, I raised issup winether:
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the Govornmomt had received permission
from the Chair as required under mile 66
vhich says :

L4

A Bill, which is dependent wholly or
partly upon apother Bill pending before
the Houe, may be introduced in the
Howe in anticipation of the passing of
the Bl on which it is dependent.”

Aod Directicn No. 19 B says ©

“No Bill shall be included for introduce
tion in the list of business for a day until
after copies thercof have been made
available for the use of members for at
jeast two days before the day on which
the Bill is proposed to be introduced.”

You are violating your rules, You are not
considering the fact that members are required
to say ‘yes’ or ‘no’ to something without
reading it. This is unfair and I resent this
attitude of the Govermmnent and the Chaur.

The RBill could not be studied by us and
we are reaily in the dark about it. Why is it
that they did not study the debates of 1962
and what they did in Britamn during World
War I1 ? Why is it that you did not bring a
comprehensive Civil Defence Bill 7 1 really
wonder if the Goverbment has studied the
whole problem in depth. What about the
Personal Injories Bill ? That 15 very impor-
tant. Poople including those in defence services
shouid get comprehensive coverage for any
damage or injury they might sustam durimg
the period of emergency. We want Govern-
metit 10 clarify their stand in this regard.
Have you caleylated the expocted guagtum
of damsage and loss of life ¥ The whole
cajoulation is interJocked with civil defence
estinates. I really do not think you have
done ol this.

This i almost a buginess of genera!
infurgnce. I bave not had tme to study it
whether you wig going to give this entire
busiess 10 nmionatised
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solidated Fund of India or from & notionali-
sed insurgnce compeny. It s just from oné
pocket to another. We want to know why
Government have taken the whole thing on
their administrative machinery, stead of
giving it to nationalised general insurance
who have the nccessary apparatus including
trained personnel to deal with the miatler,
You bave not said anything about that,

You have to guard against over-ipsurance
by some ambitious, tricky people. Somebody
will put stacks of hay and call them nice bags
and things like that. That is how they will
drain money from Government sources. And,
have you put sufficient mmportance on the
common, specially, the working man’s home,
hearth and hvelthood ? You have no coverage
for them. This Bl is intended for the money-
bags those who have big industries, big pro-
perties, factories, etc My friend, Conwade
Dasaratha Deb said about crop msurance.
Even that small suggestion had upset Mr,
Chavan., It cannot be done because there 18
nobody to caiculate it, So, the sum total of
it is that we do not have money for the
common man, How do you wish to cover the
financial and other interests of the common,
specially, the working man, his home, hearth
and hvelthood ? Standing crop nsurance is
a must. Your general insurance 18 giving
coverage to big plantations There you have
enough people to calculate the claims and
pay them. But when it comes to thé small-
man’s standing crop, this sociahst Goavern-
ment has not got the men and apparatus

Rates should be fower for smaller asgets
and it should be subsidised, because the
nation has to pay for the losses of the few
who would be incyrring damages during the
omergency. The small property owders may
not be able to pay premiums at a tyme ip
advatice. I do not kvow if Mr. Chawan is
really acquiinted with the customs of jeneral
insurance that promiums are always payeble
in advarice. There is no need for mentioning
it.

]

1 would not like to say that Shri Chilvan
is ignorant of thise things, but I yedlly want
1o #sk him why be yecidlly mentionied tit.
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Premium for general insurance is always
pid in advance, but when there was interlo-
cking of capital and when general insurance
was being controlled by the private sectoer,
they had a theory of ‘heads I win, tails you
lose’. In theory youcan cover; the money
was paid in theory but in practice it never
reached unless there was a claim. We know
that. But we are not going into those details
now.

You must ask for payment of premium
in advance but, if possible, in instalments. A
man with small property cannot pay you in
advance the war risk covered. But he must
have a cover because if his assets are destr-
oyed, he would not have the means to replace
them. So, Government must think about it
and tell us here and now on the floor of the
House today that they would subsidise the
rates for the small coverages, would accept
premia in advance but in instalments and
would give other concessions such as rates
for small assets below a certain valuation
would be subsidised by the nation.

Then, in general insurance, although you
have nationalised it, you have followed the
much trodden path of the private sector;
that is, the forced package deal on the cust-
omer. Please do not follow that path. I will
explain the package dcal a little further.

If you had a house and wanted to get a
cover for earthquake and earthquake shock,
you cannot take out a policy; you have to
pay for earthquake, earthquake shock and
fire, because the premium for fire, according
to actuaries’ calculations, is much higher and
premium for earthquake is very insignificant.
Therefore, they had converted the whole
business in a shape and form that came to
their advantage. With general insurance nat-
ionalised we shall expect a better behaviour
in that regard.

SHRI N. K. P. SALVE (Betul) : Earth-
quake only and not fire ?

SHRIT JYOTIRMOY BOSU : Yes, if a
customer wanted it that way. Earthquake
shock and fire coming out of earthquake is
understundable. There the calculation is very
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low, but the mioment it is general fire the
calculation goes up. I think, I do not have
to explain these things to Shri Salve; I do
not want to carry coals to Newcastle.

SHRI YESHWANTRAO CHAVAN : We
know that you are talking about a matter
which is not under consideration.

SHRI JYOTIRMOY BOSU : Itis all
interlinked. You talked about advance pay-
ment of premia. Can you show me one
instance where the premium could be given
after thc expiry of the period covered ? That
shows your ignorance. That is why I am trying
to tell you things there.

About Personal Injuries Emergency Pro-
visions Bill, will the Finance Minister kindly
tell us whether he is going to bring forward
a Bill to give cover to personal injuries, like
the Personal Injuries Emergency Provisions
Bill, which would include civilian personnel
as well as people from the defence services
themselves, their injuries, deaths, properties
and homes and hearths ? Everything should
be included. That Bill should also cover loss
of employment and of earning up to a certain
slab.

Let the whole nation, I again say, pay
tor the few who suffer during this war. But
we want a clear answer from the Finance
Minister on the floor of the Housc today
that he would consider introduction and
passing of the Personal Injuries Bill which
would cover everybody in the country.

MR. DEPUTY-SPEAKER : Itis true
that Members have not had the time to go
through the Bill but this is an emergent Bill
to meet an emergent situation. But 1 would
like to be guided on two things. Firstly, if it
is the intention to have both these Bills
passed today, we shall have to sit beyond
the stipulated time of 1 P. M. The House
must agree to that.

SHRI YESHWANTRAO CHAVAN :
If the House passes them before that, I
suppose, you have no objection.

MR. DEPUTY-SPEAKER : 1 have no
objection if thcy can be passcd before that.
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Secondly, in order $0  guide the proceed-
ingx of the Houss I would Jtke to know how
much time should be aliotted for them;
othrrwise, # becomes difficult to say fto
Members that it is time for them to stop.

There are two Bills, This Bill is to be
pased, After that, there is the suspension of
the Rule and the next Bill is to be taken up.
T would like to be guided about the time.

SHRI 8. M. BANERJEE (Kanpur) : At
least 2 hours, 1 hour each.

MR. DEPUTY SPEAKER : I thunk, that
should be encugh. Sp, it is 2 hours, 1 howr
for each Bill. Shri Ram Gopal Reddy.

! qro Tmitoe e (far-
wX) ; sursaw  wEEw, awr AR
solfasta 4y W Wi 4§ sava § g4 )
I fgrgeara & fomel X § 9w aft
! s § mifaw @ & fag 7
§ 1wy dbuy oo wmbar 4, smv dar
€Y fear ondr o g ¥ o7 AU WY FER
fogr wror A g wwfag A awd
awlt OF § qgx I w1 A weAT
wifge | xa faafaw & & sgar wgar
fir wrq geatda o #fem peida sIM
wgw awd § « gfgvar o ¥ gw Rw w4
§ r qura ¥ a fa afsearr 4 i a2
fieqr wfew N orfecardy areT @A 3
fog mg &, 39€ My & g WY 3
wes K% w7 off s fear wr ) wafag
¥ gean ¥ wigar § e foslt wicw § g
A AT ¥ W ) fuE w9Er gl
wrd ofema B o gm vl §, ¥ W
g St §, ag g gem e e 4
wigft oy % ¥ gt g WY Gary
o) e o & wyger f T oyt g o o
foare wod wfodt o qwity won
wrd i, YAl F frgred g e
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foear wy wifed | Ry we Y e 8,
ot W e AreE § oy Sara g iy
fearl ) o gw-gw 1 o e §
ag Wt wew Y W ) yefag fae o
& wm Sezdw w1 FImE sy Ty §,
TH-afr AEAY AT ATl w7 AW
wear wgd §, o avg & atdr § g
N S off aed § 1 K wg ge-
e Mt #fzwr o1 A ot why W
wrg, w5 o xw & fag adt s §
afew Iwmd dwer § oyt v W
wawr §, gt & fag Y v g f 1 A
g Aagtacguv wrEar § Ayt ®
forg wg wr § | deed dwe ¥ faak oY
waifaary §, foaar e<w dwew &, =gt
s A%l A< wiew § gawr gedde
FOFT AT FC AF R
gew w1 fema w1 g3 7 awar
dar fe eqifada ag ot 7 wgr fo @
| aedft deg WY wahe w0 fran
! .

MR. DEPUTY-SPEAKER : That will
require another Bill, about crop nsurance.
1f you discuss about crop msurance and all
that, you will be going far beyond the scope
of the Bill. Please confine yourself to this

Bill, There are many others who want to
speak. The time s himited.

SHRI N. K. P. SALVE : He n suggts-
ting extenston of the Bill to crop insurance.
He should not be stifled from doing that.

MR. DEPUTY SPEAKER : If he want
to extend the scope of the Bill, then you
must also agree to extend the time.

SHRI N, K. P. SALVE : The two are
entirely different. He is suggesting that it
shonld be exténded to crops.

MR. DEMUTY SPEAKEBR : Yon e
wm&mmmwmﬂssm
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=t gHo vEmMaTE WEY ¢ F ogaar

& Fzar =zar § fr v genda

AT Ffea gl ded AT 7 fra
WA, QR ZT § AT FAT FEL AGY
Sar & «ff saifqda ag 7 wgr fs «w
FIRAMT AV A KT F1 17T FHAS
T Farg § @Y saF7 gt F135 Aiwr
gl & 1 &€ AT ¥ IgF1 IF fEay o
AFAT 2 1 IF WM F A1 T Hqar  SU907
qAIF FIAT § |

SHRI1 S. M. BANERIJEE (Kanpur) : 1
rise to support the Bill. But { wish to submit
that last time when this Bill came up for dis-
cussion, certain doubts were expressed about
certain clauses of the Bill. But, unfortunately,
this Bill was circulated this morning and it
was not possible for us to go through all the
clauses. But, since I was present in 1962
also when a similar Bill was passed, [ hope,
Sir, 1 shall be able to suggest some measures
which should be adopted by the Govern-
meat,

As far as this emcrgency risk insurance
in regard to undertaking or goods is con-
cerned, it is a mmst.  during this Emergency.
We want to know from the hon. Minister as
to what will happen to those people who lost
their property before discussion of this Bill
or before passing of this Bill. We may be
passing it to-day and 1 am sure the other
House also may pass it and the President
may give his assent tomorrow or the day
after and unless it becomes an Act, it will
not be implemented. So, there should be
some saving clause by which these cases
could also be covered. Of course, in the
border, whether in Punjab or in the Western
sector or in the Eastern sector, there is no
panic. 1 am so happy to receive telegrams
from my trade union officials from Halwara
which was bombarded, from Jodhpur, from
_ Jullundur and from so many other places
that their morale is extremely high. I am
surc they are prepared to take any risk for
the sake of their motherland and for defend-
ing the motherland against this aggression
hy the military dictators of Pakistan.
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I heard over the All India Radio yeste-
rday that about 32 people have also died,
all  belonging to the civilian popula-
tion, in Haryana and Punjab because of
shelling by Pakistan army. So, "the que-
stion was raised by my hon. friend, Shri
Jyotirmoy Bosu and probably by the other
friend who spokc before me, that there sho-
uld be some provision to safeguard the inter-
ests of the pcople also apart from the nced
to safeguard the property. So, I would like
to know from the hon. Minister as to what
should we do. What Government is going
to to do to have a compulsory insurance in
the case of those people who are in the bor-
der areas ? In our country, I think a very
negligible percentage of people are insured.
I am speaking in this House, { am not insu-
red. You can imagine what will happen to
other people. Not because 1 cannot afford
insurance, but, I fecl I am goiag to live long.
So, the question arises in these areas espe-
cially in the Western scctor and the Eastern
sector, in the border arcas, as to what will
happen to those people who are facing encmy
shelling everyday 7 I know in the Chamb area
and other arcas there is a problem to-day.
Two lakhs of peoplc have shifted to Jammu
city itself and they want some shelter be-
cause of enemy bombardment. I am sure the
Government with its resources will be able
to meet this demand. They want some secu-
rity against the Pakistani onslaught.

Then a word about property including
crops. Now, general insurance belongs to tha
nation. It belongs to the Government. It is
no more in the hands of the private sector
and let us not commit the same mistake as
we did in the past when some of the ships
which were impounded by Pakistanis made
tall claims and they are still making tall cla-
ims. Some of them may be genuine and some
of them may not be genuine. That is why I
would request the hon. Minister to kindly
give some assurance as regards the cases of
those who have suftered personal injuries in
the borders and those who have already lost
their property during thc period before the
passage of this Bill. I hope the hon. Minis-
ter would throw some light on these points.

With these words, 1 lend myv support to
the Bill.
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*SHRI I. M. GOWDER (Nilgiris) : Mr.
Dceputy Speaker, Sir, on behalf of the Dra-
vida Munnetra Kazhagam to which I have
the honour to belong, 1 would like to extend
my whole-hea rted support and say a few
words on the Enwergency Risks (Goods) Ins-
urance Bill introduced by the hon. Finance
Minister. At the time when the nation is fa-
cing an cmergency and when such  essential
legislations are required, it is not proper to
say that no time has been given to the hon.
Membcers to study the Bill and the Govern-
ment are likely to commit mistakes in the
implementation of the provisions of the Bill.
It is just lilke trving to loot & house which
is already burning. This is not the time for
finding fault with the Government for bring-
ing forward this legislation in a hurry. As
this is a very useful Bill, it should be wel-
cemed by one and all in this House.

Here, 1T would  like to raise one or  two
issucs which are very pertinent to the Bill
and for which I scek clarific.tions from the
hon. Minister of Finance, It is stated in Cla-
usc 3 that the Central Government's liability
as the insurcr under the Scheme will be limi-
ted in each case to eighty per cent of the
insurable value of the goods. Herc 1 would
refer to clause 7 (2) where it s stated that
the goods of the value of Rs. 50,000 or less
are not compuisorily insurable. This means
that this scheme will be  compulsorily appli-
cable to goods having a value of more than
Re. 30,000, That being so, § fee! that the
Government's liabitity of 80", of insurable
value is on the high side. When there is a
national crisis involving the sceurity  of the
country, the Government need not commit
itself’ to 80V, lbility. 1 am of the view
that it should be reduced to 607,

Then, regarding clause 6, I would  like
to know from the hon. Minister of Finance
whether they have already finalised the sch-~
eme for implementing the provisions of this
Bill and also whether they have sclected the
agent or the administrator for this scheme.
As this scheme is to be implemented forth
with, it is very necessary that the scheme
should have been finalised even before intro-
ducting this Bill here.
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Clausc 9 prohibits private insurcers from
competing with the Central  Government
under this scheme. 1t is known to all of us
that both the Life Insurance as also the Gene-
ral Insurance have been naiionalised by the
Government and there is no private insurcr
at all in the country. 1 do not appreciate the
necessity for having this Clause in this Bill.

Under clause 3 there is a provision to the
cffect that the goods which have been already
seized by enemy will not be insurable. Only
today this Bili has been introduced in this
House and it will become an Act in the
codrse of two, three days. 1 do not know
why this Bill should contain such a reference
for the property which has alrcady been seized
by the encmy. 1 feel that this is superfluous
in the present context of things.

In the Definition Clause, there is a
separate  mention of articles used in or for
the construction or repair of any ship. When
the definition for “goods™ is quitc cxtensive
in itself, I would like to know the significance
for making a special reference to articles used
in the construction or repair of a ship. 1
would like to seek the clarification from the
Minister of Finance.

When the schemie is going to be made
applicable to goods of the value of §0.000
and more, 1 do not know  why it should be
made compulsory. 1tis in the interest of
suppliers  and  sellers  that  they  should
insurance their goods on their own especially
during an emergency time. In fact, it should
be a voluntary effort on their part and not
made compulsory {rom the side of Govern-
ment. 1 wish that the hon. Minister will
delete the word  “compulsory™ and insert
*voluntary™ in its place. It need not be repea-
ted that in their own self-interest, the setlers
and the suppliers should avail of the facility
extended by the Government during an emcr-
gency.

It is no doubt a welcome mcasurc in the
interest of the cconomy of the country. But,
I would like to suggest here that for the
people, particularly the people living in berder
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areas, the poor agriculturiets, who might be
affected and whose crops might be destroyed
during the war, a scheme of crop insurance
should be formulated immediately and intro-
duced to give protection to them. I hope
that the Government will give serious consi-
deration to the proposal I have made.

With these few word, T welcome the Bill.

T FATG (Feag-aferor) : gqrexe
qgIEE, § gasAt fosan (qea) senda
fasr &1 ausda w37 & fax @grgan )
A saifada ag &, S A8 7T g,
AIFIT &1 N9 37 FT Fg7e7 (5971 | qF
fast et g7 fao #1399 7 <2 &, 4
gl aqarar o1 05 siqrgereia qAa
U g4 UF F39 sary aifzd faaw 3w
favarg strra &1, faad 29 § ag g4 qar
W@, f99% 2 ¥ us F17 ¥ gay ¥1F 9w
WY AHIE, qE AIET F gl oar I+
FLGH A1 F (957 g9 wrg¥z 92
FZd &, 59 oAl 9% 9T AT AF arfE
W1 EWIR g7 Fr afa g Az fEar gww
A 9g 9% | faq G f ¥ 37 fam
W §uF favaw gemfag wed & fay
aa fFar g1

& 0ar maar g fF ogard & o
gAIR 9ggT FT W gvaRw P arfay,
g fawdt a1T w71 o9 fF A ¥
1 AT FT AW AF § Al gEE
FiFAr 1T 3g% wfwxd ¥ daz @A ¥
ZIAT qeaT ALY d9F g1 @HAr | H gqAr
wgva FgAr g fF faqdt o gard
q1$T ufeaiy &, faasr faw gaik asaer
=7 feeat & o7 fwar, g fag g9 caray
9T @Sl g5 JAr F i H o iar F7
fa=r fwar s 9% a1 var Fwar =ifzy
JuT w1 gAY fag gt s 9T fq=mie
aglt v 8% & 91 faw zafau fv aixs
TAF qIF Ag0 § A1 AR AF WA AT
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wEfEaf aar o am @ am
afea gaFr & @t &1 agaAmr S
& Tar araqar g % 97 gram ox sz §
ga{ SUg AT A7 AN ot 37 foew
AT A B\ I 9F 24 q=E F gaed
4 937 FIT FT A6 FT 32 g, ag " uay
arFar g 6 osaw w18 may agr dued
BRI B, ¥AF 431 I &, A1 37 §ay
AT AIF qIT 97 AU F1E § Ay Az
BRI qged & 1 wrw +4fF aidz ofkarg
97 gz g1 IR0 417 g9 79 &1 9T qh
a1 ¥ fa=re adf #7 8% § ar @19 =%
fea arz #et w@iar ¥ fay adicde
AT FT AT FLA, THAT svor7 o

§ gga smiar AwAAr Ag7 wigar g,
afea gaar savr agar a1 =vzarn § 5
T fas ®1 F797 97 w1 wgET T aza
d i qaard § 1 3eg1a #ar & fF ane
fdt 3 stfwan § 330 1 o017 9% qra &
STFT IO I g 737 B a1 g9 IAH!
fa=e gl &7 aw7 | afwq fise o ga
TERT qFww e w@w fw fagar s
JFAIT IFFT AT AT A8 ATIWAF A1
2, a9 3gF1 fam FH 1 ag a@ AT 2
fo3g ¥ 99T ¥ ga ag-asr s
aMT 73 § AfFT s srarAy 1 ogary
S &1 AT qEqgC &, 31 qafey wrar
4 9g= F fag, stgt 9% A g8 81 @
g3 H, 38R IT aF qgEn F fag
SIedl @ FY A% QY ag FA1g 9y g ga
ag disil & faC gaq a3 faearg @@ F
fag zg faa 1 srgvgswar o7 o

st ;WRo dto qF (@IMA) : ag 1
wwwdl s il faw wgEa 3
FAIR AW wegq frar &, zaar & faQw
gl FET §, TAFT ¥ aadq F@r § |
qarg-gra §8 St fefwsedta &, sasl
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ot wrce Mo wF)

gow & few seft ot ®r ww fowrar
wigar g 1 1962 ¥ o ¥ f far s
w1 ax &rgw A owg W e quw
#9 .0 o wive &Y ol wifgd,
efswswen yew, wiow, #za, grofow,
Wi, N Ewe wfaw 1 aw age Y
wT fear myr &Y saTRT AT Har | aw
&t Ayorealt Rark few gt ¥ Al oA
g A W @R wHIT wigw WY e
oy of fr ofeseew quw, dew afe
wr gl aw gew §, 99 @wi ¥ Afimw
qar ayr gfinw § w6ife feam ada
g § Wit sE¥ 9 ArTamw W
& afl 1 fen 3 ¥ Hifagw fewg fear
T, ATAT XT TT FTET FY (AATT STAT
§ ¥z offe w7 ax fawrafl femr
a%t §, 59 9 wae TN @i arfaw
aft foar o § 1 x® A qg ATy @
wety aff § fo ag o fearl w1 2w
&1 3% fzw w1 8T wew W greE
i, qufey gea avE grEw v aE
waey arar wifgy 1 qw fawr & oy @)
ol wT g%y § oY fdlt sl wq W ag
e wi |

Nfean ot amad car §, sa% A
# arq® wyy § o e qedz ¥ vy 9y
G v 1962 ¥ xw ax wga gl @
ofte giteife Wt & wrarqr 1 qx o frew-
oW g an, sueY ot & awr )

“***amonnt of afy dne premium payable

is not less thau such amount specified in
the dchmc

It would ba bmer if it was two per cent.

mm Y & afgr ol ot
fertm skor ) a7 §
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“Provided that the achemo chall not
restrict the carrying. ot of business,, .
does not exceed fifty thonsand rupess.”

qwry g ¥ N e Aaw Hf A
3% 9T g wig A T ) TERT Ik
qre 897 oRgeRAnE g, ag & s A
£ 1wt e g gurT & 9T O% 99
fwar o <gr & 1 oY Aot dawd & 0
wx wa® T A ger qar qv, aw g 3
7 ¥ @ Ay wedfas s §
NY wy a2 Wt fwar ww @,
Ta% gavar ddy oY w7 )

qdr N ¥ wgr § fw gz e
a¥f & 1 ag gAY faw & 1 o qewE
g, 3 Wk foaw qmea & @ ¥
grfaxa fear 41 YW gqT w7 ¥
wrfe & g wgy § -

“If at any time the amount standing to
the credit of the Fund exceeds the sum
which, in the opinion of the Central
Government, is likely to be rcquired for
the making of payments out of the Fund,
the excess shall be disposed of in such
manner as the Central Government may
think ﬁtl"

That is not before us. In 1962 also, the
same thing was there, What is that manner ?
How are you going to dispose of the excess
amount ? You have not said anything about
it.

eefiirertr wrw qredt  godl agy g
& 1 cAufan waror Fard wxd § 9wy
o gail wgy o vonfow &) oyt wgrau
e ary gx eftw Ty qye Wi o
§ g wndr ol yww wrend aff § o9
qew w1 sqrore ot fear ar wwer @
gk & wrw 7 X ot @

“When while thp Schems js in operation,
mmﬂwﬂﬁwm e o sy
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be spocified in this behalf,  carty on
gny business in India as a seller or
supplier of goods, ..

1962 ¥ & witarr wr | g avw Fr vy o
fie ag S s @

“that nobody can deal with business if
that business is not insured.”

w ek & egvmw s wm€ o€ 4
50, 000 & ¥ quaftaa v § 1 afew ag
€1 mifgd fs quAd ¢, e ww W
§ i gmale fawr i wfgy i
Iq¥ feadt I §, wrgw g XY A
wrEw HIT SA% Argorg W WiEEw
ey §, wgt 99gT WA §, I oW
W £% wrfags § 1 IEH qvE FF
%1 saT Ay ArfEd )

1962 A AT YIET qWo Yo ¥ g oY
FTqT ¥ | A7 qTEA ¥ w7 ¢

“There is nothing newjthat I am saying.
During the Second World War in the
United Kingdom I understand a much
inore comprehensiveé scheme of war risk
insurancefwas undertaken to cover the
risk in relation to residential houses,
shops, etc.”

Fam yurnr wgar e xm wwre
wr wifufar fusr g s aff it &

SHRI H. M. PATEL (Dhandhuke): 1
think these Bills are certainly to be welcomed
and if I make a few observations, it is only
to poiot out that they do not go fur enough,
theéy do not cover a great many things that
ouglrt to be covered. These have been puointed
out by some of the previous speakers. But I
would refor in particuiar to the gep which
the Finance Minister referred in his openisy
vemsrks, He said @ a gap undoubtedly exists
botween the date of the Emesgency Declara-
tion and the dste on which this Bilt or mther
the schome bt will be framed under this
Act when it will be brought into force. What
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is Government going to do ahout it ? The
hon. Minister says that he proposes to work
out some plenciples and some methodd by
which compenaation may be given,

SHRI YESHWANTRAO CHAVAN :
Ex-gratia payments.

SHRI H. M. PATEL : They will also be
given according to somw principles. It seoms
tome that so far as the undertakings are
concerned, those will be insured in the
ordinary way and if they are so insured there
could be no doubt as to the value of the
properties insured and if these are damaged
they certainly should be compensated in full
without any restriction.

I want to make another suggestion for
his consideration. In so far as goods are
concerned, their case is extremely difficult,
Most of goods would not be insured at all and
there the principle of ex-gratia would have
to be applied, and applied in a generous
spirit.

Reference has been mude to standing
crops and various other things such ag resi-
dential properties, etc. which would be
damaged. 1 would like the Finance Miuister
to indicate if he has in mind some s¢heme
under which all these things could be covered,
It is understandable that he could not bring
forward a scheme to insure ail these things;
may be even the people would not be able
to pay the premium that would have to be «
paid. There is no doubt that a great number
of people would be seriously affected by the
damige that would be inflicted by enemy
actlvitiés. It is at the sams time impeémtive
on Government’s part to see that the affected
individuals are rchabilitated; I use that word
deliberately. There should be some scheme
or afrangement for ascertaining these Josses
and for making it possible for those people
to be énabled to re-establish themselves.

1 do not wish to go into other lacunse
that exist, some of themy have been pointed
out by Shyi Bade, There has also, unfortuna~
tely, not been time to go into thess Bill and
point thein out, but we do hope thit Govers
nwnt would be prepared to recdive migpes
tions from w sybsequently and sio introducy
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some modifications in the light of their own
experience to enable the Acts to be admini-
stered in the spirit and manner in which they
are intended to be administered.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
Except Shri Jyotirmoy Bosu, most of the
Members have welcomed the Bill, and even
Shri Jyotirmoy Bosu did not oppose the Bill,
he merely made a complaint about the delay
in bringing forward the Bill. I agree there
was delay, a delay of three or four days, but
there are certain procedural things to be
gone through. After giving notice, it isl
who have come before the House to waive
the rule so that the Bill can be passed.
Therefore, the intention is to get it through as
quickly as possible.

One of the points made is that we are
not trying to extend the scope of the Bill to
include agricultural property, crops, residen-
tial quarters etc___As a matter of fact, this
is a scheme of a different type and there is
an element of compulsion in it. The question
of extending general insurance to crops etc.,
is a separate one and can be considered
separately. If we say that agricultural lands
should be insured compulsorily and they
should pay the premium, then it will be a
harassment of the agriculturists in the border
areas, for the small villager to pay the
premium. Therefore, we have decided that
in the case of crops and buildings in the
border areas which are destroyed by enemy
action, it is for us to take a liberal attitude
and give them ex-gratia payment, as we did
in 1965. 1 can tell you from my own
personal experience that we did it in 1965,
Of course. the suggestion is very laudable
that we should include them in the general
insurance scheme, and I think that was one
of the purposes for which we nationalised
general insurance, but that should not
be linked with this scheme.

Shri Jyotirmoy Bosu wanted to know
whether we were going to bring in specific
amendments to the Personal Injuries Act of
1962 to cover this particular period. I would
like to tell him that it is the intention of
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Government to bring an amendment to that
Act, because that is a permanent Act, only
its operation will have to be made applicable
to the present emergency.

Another Member said that Government
was going up to 80 per cent, but if you see
the actual wording of the Bill, it says it will
not go beyond 80 per cent. It does not mean
that in each and every case we will give 80
per cent. He wanted to reduce it to 60 or
even 50 per cent. Actually, in some cases it
may be even less than 50 per cent, but in
some deserving cases we may be required to
go up to 80 per cent, but itis not com-
pulsory. We have fixed a ceiling of 80 per
cent,

Shri Bade referred to three per cent
premium provided in the Bill, but I can tell
him of our actual experience of the working
of this Act last time. We had to make use
of itin 1963 and 1965. The maximum
premium charged was 1 per cent. In many
cases, it was less than that—.4,.6, etc. and
the maximum was 1 per cent. In the case of
emergency, it is better for Government to
have a little more flexible power. It is one
thing to have a power and another thing
to make use of it. In actual practice, we have
been very reasonable in this matter,

The other constructive speech came from
Mr. H. M. Patel. When we are going to
make ex-gratia payments, I indicated there
will be some principles. Certain assessments
will have to be made and they will be based
on cerain principles. He has suggested one
of the principles. I cannot say that it will be
the only principle. But certainly that casn be
taken as one of the guidelines. I apologie to
the House for the fact that there was no time
for hon. Members to study the Bill. But if
hon. Members have any other suggestions to
over-come the deficiencies noticed in actual
practice I assure you that I will myself come
before the House with further amendments.
If hon. Members have any suggestion about
the scheme which is going to be prepared
under the Act—that is the operative part of
the Act—I will certainly take that intg
account,
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SHRI YESHWANTRAO CHAVAN
We are not trying to put it in the straight-
jacket of an Act. We are keeping it to our
discretion. When ex-gratia payments are
made, all these factors can be taken into
consideration. Mr Patel’s point was, these
people are really suffering because of a
nationai calamity and emergency and it is
our duty to rehabilitate them. That is the
main principle on which we will proceed.

Mr. Buta Singh had in mind two points.
One was about crops, which I have explain-
ed. The other was about machinery of the
undertaking. In the second Bill I am going
to move, if you see the definition, property
includes the plant, machinery, factory, etc.

SHRI JYOTIRMOY BOSU : Money-
bags’ interests are covered by the Bill. What
about workers living in industrial estates ?
(Interruption).

SHRI YESHWANTRAO CHAVAN : If
you see the definition of ‘factory building’,
it includes everything within three kms.
(Interruptions)

13 hrs,

SHRTI R. V. BADE : They are very good
suggestions.

SHRI YESHWANTRAO CHAVAN : 1
said, I will consider it if you make any
specific suggestion about it. His opposition
is political. He says, everything that is being
done for factories is for moneybags. There
are many public sector factories and corpora-
tions also How can he say that?

SHRI JYOTIRMOY BOSU : You are
non-political ?
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SHRI YESHWANTRAO CHAVAN :
Your criticism is based on political prejudice.
I am, of course, political but your criticism
was based on certain prejudices which are of
a political nature_ .. (Interruption)

DR. RANEN SEN (Barasat) : What
happens in regard to workers inhabiting those >
areas if they are wounded or are dead?
That is not clear from the Bill.

SHRI YESHWANTRAO CHAVAN
That is a different matter altogether. It can-
not be included in goods and undertakings.
That will have to be covered or considered
separately through the Personal Injuries Act
which he mentioned. 1 have said that it is
our intention to amend that Act. That point
I had made before you came. I specifically
said that that was our intention.

SHRI H. M. PATEL : How long will
the scheme that you have in mind take ?

SHRI YESHWANTRAO CHAVAN : It
will not take much time. Immediately after
I get the assent of the President to this Bill
after its passage through Rajya Sabha, I think

‘we will notify the scheme.

MR. DEPUTY SPEAKER : The ques-
tion is :

““That the Bill to make certain provis-
ions for the insurance of goods in India
against damage arising from emergency
risks and matters connected therewith or
incidental thereto, be taken into consid-
eration.”

The motion was adopted.

Clause 2—(Definitions)

SHRI DASARATHA DEB: Sir, 1
move: —

Page 2, line 38,—

add at the end —

“or agricultural standing crops in the

field” 1)
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My amendment is very clear. In the defi-
nition of ‘goods’ I want agricultural standing
crops in the field to be included. Even after
hearing Shri Chavan that it is 2 compulsory
thing and that if we include agricultural sta-
_nding crops, which covers a very wide range
of people, it may not be possible for these
poor people to pay the premium, I have
moved this amendment because 1 know that
even befeore Pakistan started a regular war
against India, there was a lot of shelling tak-
ing place in wide -areas bordering Bangla
Desh, particularly in Tripura but in West
Bengal, Meghalaya and Assam also.

SHR1 JYOTIRMOY BOSU Punjab
also.

SHRI DASARATHA DEB : I had seen
that quite a lot of agricultural standing crops
were completely damaged and destroyed by
shelling and the people in the border areas
had to leave their places.

MR. DEPUTY-SPEAKER : He has ex-
plained that.

SHRI DASARATHA DEB: He has said
that some sort of ex-gratia help is to be given
to the affected people. 1 agree, but what
does this ex-gratia payment mean ? That dep-
ends on the bureaucracy. I have seen it in my
place. I personally went to the officer and I
sent the people. They have already approac-
hed the Tripura administration. But some
people were given Rs. 10 and some Rs. 20.
That is not something which is going to
help. That is why I want that poor people’s
agricultural standing crop should be included
here and it should not be made compulsory.
People who want to insurelcan insure but it
should not be on a compulsory basis. 1
again request Shri Chavan to accept at least
this amendment.

SHRI YESHWANTRAO CHAVAN: I
have explained that. The entire scheme of
this Bill is based on compulsion. Therefore,
if I accept this amendment, it will neither be
serving the purpose for which it is meant nor
the Act will be a meaningful Act. I would
request him to accept my clarification. It is
not merely a clarification but, really speaking,
it is a commitment that I am making on
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behalf of Government. Therefore, I cannot
accept this amendment.

MR. DEPUTY SPEAKER : Now, I put
the Amendment No. 1 moved by Shri Dasa-
ratha Deb to clause 2.

Amendment No. 1 was put and negatived

MR. DEPUTY SPEAKER : Now, I put
clause 2 to the vote of the House. The ques-
tion is :

“That clause 2 stand part of the Bill”

The motion was adopted

Cluuse 2 was added to the Bill
Clause 3 was added to the Bill

Clause 4—(Ounership)

SHRI YESHWANTRAO CHAVAN : It
appears there are some printing errors in the
Bill. I would like to move verbal amendments
so that there may not be any difficulty in
future.

I beg to move :
page 4. line 41,—

for “or” substitute “of” (2)
Page 5, line 3,—

for “or” substitute “of” (3)

MR. DEPUTY SPEAKER : The question

Page 4, line 41,—

for “or” substitute “of” (2)
Page 5, line 3,—

for “or” substitute “of” (3)

The motion was adopted.

MR. DEPUTY SPEAKER : The question
is :
«That clause 4, as amended, stand part
of the Bill.”
The motion was adopted

Clause 4, as amended, was added
to the Bill
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MR. DEPUTY SPEAKER : Thore are
no other amendments,

The question is :

4
“That clavides S to 17, Claiwe 1, the
Enacting Formuls snd the Title stand
part of the Bitl.”

The motion was adopted

Clauses S to 17, Clouse 1, the Enacting
Formula and the Title were added
to the Bill

SHRI YESHWANTRAO CHAVAN : 1|
beg to move :

““That the Bill, as amended, be passed™

MR. DEPUTY SPEAKER : The question
18

“That the Bill, as amended, be passed™
The motion was adopted

13 07 hrs
MOTION UNDER RULE 388

SusPrNSIoN or Proviso To RULe 66 oy
Ruseacr or Exanonncy Rrsxs
(Uunmnm:gms) INsURANOR
TLL

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): I beg to
move :

*“That this House dp suspend the proviso
to Rule 66 of the Rules of Procedure
and Conduct of Business in Lok Sabha
in its application to motions for taking in
to consideration and passing of the Emer-
Bill lDlEIi:h' © ee 1

ill, g

MR, DEPUTY SPEAKER The ques-
tion is

“Thist this House do stupendthe prov.
o o Rule §6 of the Ruiss of Proceduty

Emergency Risks 82
(Undetrakings) Insurance Bill
and Conduct of Business in Lok Sabha
in its application 40 motions for taking
into comsideration snd paming of the
Risks (Undertakings) Insuran
nce Bill, 1971,

The motion was adopted
7 R
13 o8 hrs

EMERGENCY RISKS
(UNDERTAKINGS)
INSURANCE BILL

THE MINISTER OF FINANCE (3HRI
YESH\:J’ANTRAO CHAVAN) : 1 beg to
move :

“That the Bill to make eartain provisions
for the imsurance of cortain property in
India against damage arlsing from emer.
geocy risks and for matters connected
therewith or incidental thereto, be taken
into consideration.”

Sir, 1 huve practically the ssme argu-
ments whilch 1 gave for the othér Bilt Thai
was for “goods™ andl this is for “Underth
kings'! including factores. I do not think I
noed take the time of the House in repesting
the same arguments,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I am not wanting to rud things
wto the skoll,

MR. DEPUTY SPEAKER : Order,
order,

SHRI JYOTIRMOY BOSU : Why are
you 8o anxious to save the Government fo 1
s faitures and lapser ? You talk about
rolevancy even if wo say one line, At least
thers should be an appesrsnce of inspartiss
fity.

Mr. Chavan has not cleared one thing.
Is he going to, in substance, give pemorsl
inihenron policy 40 dundio this Busbiess und,
if not, what is the reasion 7

*Moved with the recommendation of theProdiont:

i
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Secondly, we want a clear and categorical
assurance and the date-line about giving
‘coverage to industrial and ancillary workers
against loss of life, injuries and loss of earn-
ings and also a date-line for the other
Bill, that is, the Personal Injuries Emergency
Provisions Bill. We want to hear from you
on that.

Then, we cannot understand if they are
anxious to give coverage to the undertakings
which have other forms of insurance, general
funds, to cover losses and damages. You are
most reluctant to give coverage to the poorest
man in society, the weaker section, who has
only one article belonging to him and that is
the standing crop. You are granting insurance
to plantations against crop. What is this ?
You want to discriminate the stronger section
against the weaker section ? You have to
explain that. Because you have the garb of
socialism, that is why we want to ask you._.
(Interrllptions) Why has it been included ?
They are talking in terms of undertaking. I
have asked this question. 1 have very scant
knowledge of English. Is not ‘agriculture’ an
undertaking ? Why have you gone out of
your way to exclude ‘standing crops’ from

the purview of ‘undertaking’ ? We want to
know it.

We do not want him to say anything
here. But we want to ask him, ‘Have you
done the civil defence estimate 2 It is inter-
linked.. Your actuary will be asking you,
‘What are your casualities and estimates ?’
and the premium rates will depend on that.
We want you to tell us here whether you
have done it or not. You need not tell us
the details.

Then, premium payable in instalments
in advance, for your knowledge, at annual
rates, not at enhanced smaller period rates.

These are the two things we want to
know.

*SHRI E. R. KRISHNAN (Salem) : Mr.
Decputy Speaker, 1 am grateful to you for

*The original speech was delivered in Tamil.
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giving me an opportunity to say a few words
on behalf of my party, the Dravida Munnetra
Kazhagam, on the Emergency Risk; (Under-
takings) Insurance Bill, introduced by the
hon. Minister of Finance.

I extend my wholehearted support to
this measure and I should unhesitatingly
commend the efforts of the Government in
bringing this Bill at this most appropriate
time when there is an emergency in the
country. 1 would like to raisc only a few
points which are relevant to the Bill.

I would like to know from the hon.
Minister whether our public undertakings
like Qil Refineries, the Steel Plants etc. are
covered by this Scheme. As the country’s
economy is completely dependent on these
vital installations, they should be brought
under this scheme forthwith.

The Bill provides for a maximum rate of
premium of three per cent of the insurable
value per annum. I would like to say here
that the undertakings worth hundreds of
crores are owned by big capitalists and
monopolists who are capable enough to pay
a higher rate of premium to protect their
assets. Therefore, I am strongly of the view
that the rate of premium in the maximum
should at least be 5%, and I wish that the
Government give consideration to my sugges-
tion.

Clause 6 of the Bill prohibits insurers
carrying on general insurance business from
competing with the Government under this
scheme. 1 would like to say that both the
life insurance and the general insurance have
been nationalised by the Government and
as such there is no private insurer at all in
country. I don’t think that there is any
necessity for having this clause in this Bill.
This clause could be deleted safely.

Under clause 10, if a particular property
is to be removed to any other locality, the
cost of such removal will bec paid by the
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Government out of the Emergency Risks
(Undertakings) Insurance Fund. At a time
when the nation is threatened with external
aggression and all the resources of the
country are to be mobilised to protect the
security of the country, I do not think that
this kind of generosity on the part of the
Government is warranted. 1 would like the
hon. Minister to clarify the position in this
regard.

I am sure that the hon. Minister of
Finance in his reply will deal with these
specific points raised by me. 1 wholehear-
tedly support the Bill, which has been intro-
duced at the most appropriate time for the
good of the country.

With these words, I conclude.

SHRI H. M. PATEL (Dhandhaka) :
I would like again to emphasize the same
point here. In effect, in so far as under-
takings are concerned, it should be easy for
the Government to provide for the gap that
exists, by regarding the ordinary insurance,
to cover war risks; that is all that it means.
That is a simple provision which can and
should be made.

I would also like to ask one question of
the hon, Finance Minister. Why was this
particular Bill was not brought in much
earlier. They must have known that war, a
state of hostities, a state of belligerency —
that is the term used—exists and damage
was taking place on our side of the border
well before the date of the declaration of
emergency. Undertakings were known to
exist in the danger zone, and could have
been provided for even during the no-emer-
gency period. I believe, for instance, in the
shipping industry; shipping continued to be
under war risk which was provided for by
payment of specitl pre mium even during the
non-emergency period. The same kind of
arrangement could have been made knowing
that we were passing through a period of belli-
gerency. In the case of undertakings, there
would have been no hardship caused to
anybody. In fact, one could have had it
even on a voluntary basis. Whether on a
voluntary basis or otherwise, all these under-
takings which are contemplated under this
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Bill
Bill would all have very readily agreed to
pay the additional premium for insuring
themselves against war risks. These are
merely questions which I ask. Of course,
welcome the fact that this Bill is before
us now. ’

SHRI YESHWANTRAO CHAVAN : I
think most of the points have been repeated.
New points were made only by the hon.
Member from the DMK. He had raised two
or three important points. One point re-
quires to be answered. He has asked
whether when a certain machinery or industry
is shifted from one place to other, Govern-
ment would take the responsibility of bearing
the cost of that shifting. I would submit
that the most important thing during an
emergency is to sce that the economy runs
normally. Industrial production is the most
important factor in the days of the cmer-
gency. It is really the economic capacity of
the country which is the most important
weapon in the hands of the country.

SHRI JYOTIRMOY BOSU :
without the workers ?

Industry

SHRI YESHWANTRAO CHAVAN
The workers are with us. Let not the hon.
Member bother about it. They are not with
him, but they are completely with us. He
is angry with them because they are not
with him now.

SHRI JYOTIRMOY BOSU : i think he
knows it better than I do.

SHRI YESHWANTRAO CHAVAN :
Therefore, it is necessary that Government
should undertake to cover this risk, because
as part of the general responsibility one has
to do that.

Shri Jyotirmoy Bosu had asked who was
going to run it. Naturally, it is the Govern-
ment department which will run it,

SHRI JYOTIRMOY BOSU : Not the
general insurance department.

SHRI YESHWANTRAO CHAVAN : If
it is part of routine work, then we shal
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appoint a person as an agent as is provided
“in the Bill, but the scheme will be run by the
Government Department.

SHRI JYOTIRMOY BOSU : After
having nationalised general insurance, he is
again making a duplication of it.

SHRI YESHWANTRAO CHAVAN :
In the case of general insurance we have just
taken one step. At present, we are running
their managements. We have yet to convert
them into corporations and take over the
entire ownership. That next step is yet to
be taken. I think the hon. Member is still
unaware of it.

SHRI1 JYOTIRMOY BOSU : I am aware
of the fact that Government are paying
Rs. 28 lakhs to them per mensem because
they had helped their party substantially
during the last elections. 1 am well aware
of this.

SHRI YESHWANTRAO CHAVAN : 1
am glad that he is aware of it.

Now, we shall have to take the next
step. When we take the next step, possibly
some of the suggestions that the hon. Mem-
ber has made can be taken into accounnt.

The hon. Member repeatedly asked
whether we had made any estimate of civil
defence costs involved in this I would submit
that it is rather difficult to anticipate what
exactly the cost would be. 1 have explained
in the financial memorandum attached to the
Bill the difficulty which is there, because
these are not matters which can be worked
out in such detail, saying how much would be
the loss to the undertaking, how much would
be the loss of human lives and so on.

SHRI JYOTIRMOY BOSU : Stiil, for
his information I would say that it is done.
He may ask his actuaries and they will tell
him that they do require some basic data to
work out the premium rates. To calculate
the premium rates, they will tell him that
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they must have some basic data in regard to
the estimate of civil deferice costs.

SHRI YESHWANTRAO CHAVAN :
Naturally, when we fix the premium at a
certain rate, we certainly have some data
with us in regard to what happened before
in 1962 and 1965. We have worked out the
scheme on that basis, and we have gone into
it on a reasonable and rational basis. I have
explained this point because Shri Jyotirmoy
Bosu had raised it.

I do not think that there are any other
points which need further clarifications.

MR. DEPUTY-SPEAKER : The ques-

tion is :

“That the Bill to make certain provisions
for the insurance of certain property in
India against damage arising from emer-
gency risks and for matters connected
therewith or incidental thereto, be taken
into consideration”.

The motion was adopted.

Clause 2—(Definitions)

MR. DEPUTY-SPEAKER : We shall
now take up clause 2. There is an amend-
ment by Shri N. Sreekantan Nair. I am
accepting the notice of this amendment on
an emergency basis.

SHRI N. SREEKANTAN NAIR
(Quilon) : I beg to move :

Page 4, line 8 —
after “tea estates,” insert —

“rubber estates, coffee estates and carda-
mom estates,” (1)

Page 4, line 27—
add at the end —

“rubber estates, coffee estates and carda-
mom estates,” )

MR. DEPUTY-SPEAKER : The amend-
ments are before the House.
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SHRI N. SREEKANTAN NAIR: 1
understand and appreciate the explanation
given by the hon, Minister in regard to agri-
cultural property. I agroe that it should be
compensated adequately. I am also prepared
to welcome the promise of the Finance
Minister that some procedure to insure
workers who are made to suffer by this loss
of property will also be considered. But
when he brings in a provision to cover tea
estates, I fail to understand why rubber
estates, coffec estates and cardamom estates
are omitted, Perhaps it is because they are
situated down south in the country. But I
want to make it clear that the moment there
is an attack on the southern section, all this
becomes necessary. We should not leave
this gap in the Bill to be attended to if and
when the need arises during the inter-session
period in any way Government may think
fit. These estates should not go unprotected
in this emergency. This brings me again to
the position of the workers. I want to
ensure that if something untoward happens,
there should be compensation given and
immediately after that the workers should
be employed back at their jobs. So the
question of ncluding rubber estates, coffec
estates and cardamom estates should also be
considered.

The second part of my amendment under
item (o) is consequential.

SHR1 YESHWANTRAO CHAVAN :
Really speaking, 1 have not seen the amend-
ment. In view of that, it is very difficult
for me to see the implications. But I know
his intention. Possibly I would discuss
with him as to how it actually works out.
Bur it is very difficult for me to accept the
amendment at his stage. He can understand
my difficulty.

MR. DEPUTY-SPEAKER : I shall now
put these amendments to vote.

Amendments Nos. 1 and 2 were put
and negatived
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MR. DEPUTY.SPEAKER : The qgues-
tion is :
““That clause 2 stand part of the Bill.”
The motion was adopted

Clause 2 was qdded to the Bill

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clauses 3 to 18, clause 1, the
Enacting Formula and the Title stand
part of the Bill.”

The motion was adopted

Clauses 3 to 18, clause 1, the Enacting
Formula and the Title were
added to the Bill

SHRI YESHWANTRAO CHAVAN : 1
move :

“That the Bill be passed.” -

MR. DEPUTY SPEAKER : The ques-
tion is :

“That the Bill be passed.”

The motion was adopted

13's3 hrw.

The Lok Sabha then adfourned till ten of
she Clock on Thursday, December
9, 1971, Agrahayaria 18, 1893
(Soka)
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